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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 88 OF 2025

In the matter of:

Devidas Khatri . . . Applicant

Versus

N4oEF & CC & Ors. . . . Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2 i.e. CENTRAL

POLLUTION CONTROL BOARD,

1. That I, Youthika, presently working as Scientist-E in Central Pollution Control

Board (hereinafter will be referred as CPCB), is competent to file the present

compliance affidavit. I am well conversant with the facts and circumstances of

the case on the basis of the record maintained by the CPCB in ordinary course

of its business, and accordingly, I am competent to depose to the contents of this

affidavit .

2. That CPCB is a statutory Board constituted under the Water (Prevention and

Control of Pollution) Act, 1974 (hereinafter referred to as "the Water Act,

1974"). It performs the functions under the Water Act, 1974 along with the Air

Ff ,,. (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as ’'the

:-: A${ Act, 1981") the Environment (Protection) Act, 1986 (hereinafter referred to

>( ,J’ ~ - ' ' b&:!\'the E(P) Act, 1986'’) including various Waste Management Rules notified
\

WE ;' /i@ie, th, E (p) Act, 1986.

\LMV
3. That CPCB has been impleaded as Respondent No.2 in the present OA. The

Hon’ble NGT while hearing the matter on 03.03.2025 has directed all the
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respondents to file their reply by the way of affidavit. Further, Respondent No.

2-CPCB and the Respondents no. 3 to 6 State Pollution Control Boards (Uttar

Pradesh, Rajasthan, Haryana & Delhi) have been directed to file the detailed

report indicating:

i. Whether physical inspections of the recycling units under consideration

were conducted prior to their registration; and

ii. The current status of facilities available at such units.

4. That at the outset, the answering Respondent denies all claims, contentions,

allegations and averments against answering respondent CPCB in the above OA

contrary to anything stated or submitted in this reply. Nothing in the OA may be

deemed to have been accepted or admitted by the answering Respondent for

want of a specific denial or on the ground of non-traverse, save any averment

which has been expressly admitted hereinafter.

Issues raised by the Applicant:

In the present Original Application, the applicant has inter alia raised the issue

of the alleged unchecked proliferation of e-waste collection and recycling

centres, particularly in and around the National Capital Region, as well as other

parts of the country. It has also been contended that such centres are being

granted registration under the E-Waste (Management) Rules, 2022, without any

physical verification to ascertain whether the concerned entities possess the

requisite infrastructure, technical capacity, or pollution control measures

necessary for environmentally sound management of e-waste. The applicant has

further alleged that even small-time scrap dealers (commonly referred to as

6©}abadiwalas"), who are n't 'quipp'd with any legitimate facility, are securingd
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registration as e-waste recyclers solely on the basis of documentation submitted

online, thereby circumventing the regulatory intent of the Rules.

6. It has further been submitted by the applicant that although the Central Pollution

Control Board (CPCB) has issued a Standard Operating Procedure (SoP)

prescribing the process for registration of e-waste recyclers–including a

requirement for physical or virtual inspection of the facility by the Regional

Director of CP(=B or the concerned State POllutIon Control Boards (hereinafter

will be referred as SPCBs) / Pollution Control Committees (hereinafter will be

referred as PCCs) within three months froI n the date of registration–the said

provision is not being effectively implemented. The applicant contends that, in

practice, no such physical verification is being carried out, thereby enabling

entities to operate as registered recyclers without having any actual

infrastructure or capability for safe e-waste processing. As a result, it is alleged

that several units are operating in violation of the spirit and letter of the E-Waste

(Management) Rules, 2022.

Preliminary Submission:

7. The management of E-Waste in India is plesently regulated under E – Waste

(Management) Rules, 2022 under the Environment (Protection) Act, 1986.

Ministry of Environment Forest & Climate Change (hereinafter will be referred

as MoEF&CC) notified E-Waste (Management) Rules, 2022 (hereinafter will be

referred as EWM Rules, 2022) vide notification No. GSR 801(E) dated

November 02, 2022. The Rules have superseded the E-Waste (Management)

Rules, 2016 and came into effect from April 01, 2023. The overall objective of

E-Waste(M) Rules, 2022 is to take all steps required to ensure that awaste is

managed in a manner which shall protect human health and environment against

any adverse effects'm

3
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8. These Rules shall apply to every manufacturer, producer refurbisher, dismantler

and recycler involved in manufacture, sale, transfer, purchase, refurbishing,

dismantling, recycling and processing of e-waste or electrical and electronic

equipment listed in Schedule I, including their components, consumables, parts

and spares which make the product operational. As per Rule 4 of EWM Rules,

2022 the entities such as Producer, Manufacturer, Recycler or Refurbisher are

required to register on the portal developed by this answering Respondent No.

02 i.e. Central Pollution Control Board. Accordingly, this answering Respondent

No. 02 developed and launched a centralized Extended Producer Responsibility

(EPR) online portal in April, 2023. The portal is now fully functional and has

provision for registration of stakeholders including issuance of EPR

targets, Generation & Transfer of EPR certificates, Submission of

Quarterly/Annual returns and monitoring of stakeholders’ operations. As on

01.07.2025 there are 8,940 Producers, 374 Recyclers, 107 Refurbishers & 77

Manufacturers registered on E-Waste EPR Portal.

9. CPCB developed a SoP for the registration of recyclers on the E-Waste Portal.

The SoP requires due procedure to be followed by a recycling unit for

registration on the E-Waste EPR Portal. As per the SoP any unit intending to

register on E-waste EPR Portal is required to provide following information/

documents:

@_iI:() +

KYC documents such as (PAN Card. Aadhar Card, GST Certificate,

IEC Certificate, CIN document etc.);

Valid Consent/Authorization Certificates such as CTE/CTO (under Air

& Water Act), Authorization under Hazardous & Other Waste (M&

TM) Rules, 2016& Authorization under E-Waste (M) Rules, 2016 (in

applicable cases) issued by the concerned SPCBs/PCCs

Geo-coordinates of unit location•

4
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+ Geo-tagged Photographs of available machinery, & Pollution Control

Devices along with a video of functional unit.

• Material Balance Details etc.

Registration is granted by CPCB only upon compliance of the above

information/documents.

10. Under the provisions stipulated under the Water (Prevention & Control of

Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981, a

unit is required to obtain Consent to Establish (CTE) & Consent to Operate

(CTO) from the concerned State Pollution Control Board/Pollution Control

Committee (hereinafter will be referred as SPCB/PCC) before starting

operation. The provisions under section 25(1)(3) of the Water (Prevention &

Control of Pollution) Act, 1974 and section 21(1)(3) of the Air (Prevention &

Control of Pollution) Act, 1981 stipulate about SPCBs/PCCs making necessary

enquiry as it may deem fit in respect of the application for consent.

11. Further under section 6(2) of the Hazardous & Other Waste (Management &

Transboundry Movement) Rules, 2016 it has been stipulated that on receipt of

an application complete in all respects for the authorisation, the State Pollution

Control Board / Pollution Control Committee grant authorisation within a

#M:i-:Tq.~ period of one hundred twenty days, after inquiry as it considers necessary, and

g}/ .g\ -'IiI;\n being satisfied that th, ,pph„„t po,sesses app,op,iate fa,ilitie, fo,

;( ii:_." ; ''’ *}#}llection, storag,, p,ck,gi„g, t,an,p,rt,tio„, t,e,t„,ent, p,ocessing, „se,[%e tI J / /iP S t 1[][11 C t i O n ) r e C y C 1 i n g 9 r e C 0 V e W ) pre = processing ) CO = processing ) utilisation )
\bW/ offering for sale, transfer or disposal of the hazardous and other waste, as the

case may be, and after ensuring technical capabilities and equipment complying

with the standard operating procedure or other guidelines specified by the

Central Pollution Control Board from time to time and through site inspection.

5
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12.

13.

The registration of E-Waste Recyclers on E-waste EPR portal involves

submission of valid consent and authorization certificates issued by the

concerned SPCBs/PCCS.

Further, in compliance with provisions regarding physical verification of

registered recycling units as mentioned in SoP, CPCB issued directions dated

30.01.2024 under section 5 of the Environment (Protection) Act, 1986 (Copy

of said directions is given at Annexure-I) and directed SPCBs/PCCs:

• To immediately physically verify the facilities of E-Waste Recyclers

and Refurbishes in the State/UT in terms of various details such as its

GPS location, GPS tagged photos/videos, waste category as raw

material (EEE code wise), installed plant & machinery and their actual

production capacity, capability, etc. as submitted on E-Waste EPR

Portal;

To take action against such Recyclers and RefQrbishers who have

uploaded their details falsely or not correctly on the EPR Portal as per

verification as at point (c) above and to recommend CPCB immediately

for correcting details on the EPR portal so as to ensure that no false EPR

Certificate is being generated in the State/UT. Further, necessary

changes be also done in the CTO accordingly and be informed to

CPCB ;

•

€PL{q

Further, CPCB vide another direction dated 19.02.2024 issued under section

5 of the Environment (Protection) Act, 1986 (Copy of said direction is given

at Annexure--H) directing SPCBs/PCCs:

e To issue notice to all recyclers, who are recycling E-Waste but not

uploading requisite documents, invoices, etc pertaining to the same as

per guidance document for generation of EPR certificates on the E-

Waste EPR portal;
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• To carry out verification of various documents/invoices/information

uploaded by the E-Waste recyclers on the EPR Portal for quantity of

E-Waste procured/collected. recycled, end product produced and sold

for generation of EPR certificates and also verify their installed plant

& machinery and their capacities and capability;

The Action Taken Report (ATR) on above directions have been received from

35 SPCBs/PCCs namely Andaman and Nicobar Islands, Andhra Pradesh,

Arunachal Pradesh, Assam, Bihar, Chandigarh, Chhattisgarh, Dadra and

Nagar Haveli and Daman & Diu, Delhi, Goa, Gujarat, Haryana, Himachal

Pradesh, Jammu and Kashmir, Jharkhand, Kerala, Ladakh, Lakshadweep,

%in'N4adhya Pradesh, Maharashtra, Meghalaya, Mizoram, Nagaland, Odisha,

g:// ;_- ;~\®ducheny, Punjab, Rajasthan, Sil<kim, Tamil Nadu, Telangana, Tripura,

Kg'\ I "- : -" )gbar Pradesh, Utt,rakh,nd, W„t Be„g,1 a.d ha„, b„. di,cu,sed i„ details
/

’VEII a#ter in this affidavit' ATR is awaited from Karnataka State Pollution Control
XG_Oy Board

15. As on 02.07.2025, there are 374 registered recyclers of E-Waste and their

State- wise details is furnished in (Annexure-III). Further based on updated

Action taken Report (ATR) received in response to directions dated

30.01.2024 & 19.02.2024, CPCB has tabulated action taken by SPCBs/PCCs

w.r.t physical verification of recycling units registered at E-Waste EPR Portal

(Annexure –IV).

As per the action taken reports submitted by SPCBs/PCCs, there is no

recyclers of E-Waste operating in the 16 no. of States/UTs.19 SPCBs/PCCs

have reported that the physical verification of recycling units is done before

issuance of consent and authorization to these recycling units and also done

periodically to ensure compliance of consent & authorization conditions.

7
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16. CPCB has taken actions time to time for checking informal E-Waste activities

which are as follows:

• Directions dated 06.09.2022 u/s 18(1) (b) of the Air & Water Act for

checking informal e-waste activities. CPCB directed SPCB’s/PCCs

to set up robust mechanism of surveillance for addressing the issue

of illegal/informal processing of e-waste in their jurisdiction (Copy

said directions is given at (Annexure V)

Directions dated 30.01.2024 u/s 5 of the E(P) Act 1986 for checking

informal E-waste activities across the Country (Annexure –IV)

Developed E-Waste Action Plan for implementation of E-Waste (M)

\Rules, which also contains action points related to drives for

checking Informal/Illegal E-waste Activities and Identification of

hotspots where informal E-Waste activities are prevalent Informal E-

waste activities are prevalent.

•

m

17. Based on the updated Action Taken Report received from the SPCBs/PCCs,

CPCB has tabulated actions taken by SPCBs/PCCs for checking

informal/illegal E-Waste activities. Said Action Taken Report is given at

(Annexure-VI). All SPCBs/PCCs except Karnataka have submitted their

ATR and have carried out drives to check informal/illegal e-waste activities

in their respective states /UT. The cases of informal E-Waste activities have

been reported by 05 SPCBs/PCCs namely Delhi, Kerala, Punjab, UP & West

Bengal. These SPCBs/PCCs have taken actions such issuing of notices, ,

imposition of environment compensation, etc. against such informal/illegal

entities.03 SPCBs namely Andhra Pradesh, Bihar, DNH&DD have not carried

out any check drive. Further 03 SPCBs/PCCs namely Chandigarh Jharkhand

& Lakshadweep have not provided any relevant information w.r.t actions

taken-up by them for checking informal E-waste activities. The report from

Karnataka SPCB is awaited

8
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SPCBs/PCCs are also facilitating in formalization of informal units in their

states /UTs. SPCBs /PCCs of 1 1 states namely Andhra Pradesh, Arunachal

Pradesh, Chhattisgarh, Madhya Pradesh, Kerala, Maharashtra, Punjab, Tamil

Nadu, Telangana, Tripura & West Bengal have informed on activities taken

by them for facilitating formalization of informal entities Training,

Workshops, Capacity Building programmes, facilitation in allocation of areas

for recycling in the Industrial areas etc. The SPCBs/PCCs of 16 states/UTs

namely A&N Island, Assam, DNH&DD, Goa, Gujarat, J&K, Ladakh, M.P,

Meghalaya, Mizoram, Nagaland, Odisha, Puducherry, Rajasthan , Silkim &

Uttarakhand informed that they have not carried out any facilitation activity

as there are no informal/illegal E-Waste activities/Entities identified in theirPP

/{+} :: : : \ ; a: t e nLr 1r e S P I(b111HHHFHpq ]B!is / PC Cs of 07 states namely Bihar ) Chan dig a rh ) Delhi )
Pr . i . ;'_r @ana, Jharkhand, Lakshdweep, u.p. have not provided any relevant

de

t&jI\\ / =- j //jgformation on facilitation activities. Report is awaited from Karnataka SPCB.RFN€ Ft / C;I – – – - ––– - –- -– – –- –- - -– - –-–-– – -–1

\,ek£\4:#Lrther SPCBs/PCCs have also issued advertisements/Notices in the

newspapers for immediately closing of illegal E-waste recycling operations

by the operators who do not have consent and their details are provided in the

Annexure-VI.

:\-

18. The Hon’ble NGT vide its order dated 03.03.2024 has directed Respondent

No. 2-CPCB and the Respondents no. 3 to 6 SPCBs (UP, Rajasthan, Haryana

& Delhi) to file the detailed report disclosing the details of the inspection of

the recyclers units under consideration and also facilities which are available

in the recycling units and if prior to their registration any verification has been

done by doing the physical inspection. 07 recycling units have been

impleaded in the present OA are registered at E-Waste EPR Portal. In

compliance of the orders, CPCB vide its letter dated 09.06.2025 has written

to UPPCB & HSPCB for the submission of updated action taken report of the

CPCB direction dated 30.01.2024 which also includes action point on physical

9
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verification. Further, as per the action taken report submitted by Respondents

no. 3 to 6 SPCBs (UP, Rajasthan, Haryana & Delhi), it is to mention that out

of 07 units, 05 units are under jurisdiction of UPPCB and 02 are under the

jurisdiction of Haryana SPCB. UPPCB & HSPCB carried out the physical

inspection of the 07 Units under consideration in present application. UPPCB

& HSPCB have submitted that all these 07 units are having valid CTO &

Authroization. Both the State Boards have informed that they have done

physical verification of these units also before issuing consent and

authorization. Further, out of 07 only one unit namely M/s Limir Recycling

:$}ivate Limited, G-256 Masuri Gulawati Road Industrial Area Hapur, Hapur,

B}t„ P„d„h h„ b„„ „po,ted ,s „„,-,omplying due to non-availability of

:tequisite machineries in the unit & also the machineries which were available

were non-functional during the physical verification. Subsequently, UPPCB

has issued Show Cause Notice to this unit and further action including

imposing of EC is under process.

Z

((g(
K+

q:\_

Para-wise comments on the Original Application:

19. That no comments are offered over the averments made in para 1 to 3 of the

OA being introductory in nature.

20. That in response to the avernrents made in Paras 4.1 to 4.3 of the Original

Application, the submission made at para 7 &8 above may kindly be

referred and is not repeated herein for the sake of brevity.

21. That under Para 4.4 and Para 4.5, the submission made at para 9 above may

kindly be referred and is not repeated herein for the sake of brevity.

10
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22. That in reference to the submissions made in Para 4.6 of the Original

Application, it is submitted that the applicant has referred to the E-Waste

Management Action Plan formulated by CPCB in compliance with the

directions of the Hon’ble National Green Tribunal in Original Application No.

512/20 1 8 titled Shailesh Singh vs. State of Uttar Pradesh & Others. The

applicant has further alleged that the objectives outlined in the said Action

Plan have not been achieved. In this regard, it is respectfully submitted that

the Central Pollution Control Board (CPCB), developed a comprehensive

Action Plan to ensure effective and coordinated implementation of the E-

Waste (Management) Rules in States and Union Territories. In pursuance of

the Action Plan, the concerned State Pollution Control Boards (SPCBs) and

Pollution Control Committees (PCCs) have been directed to submit quarterly

progress reports indicating the status of implementation and compliance.

CPCB has been reviewing the progress of States/UTs, and discussing the

same during review meetings held with SPCBs/PCCs. Further, compliance

;+\reports in this regard have also been submitted periodically before the Hon’ble
nd

i gFribunal in matter of Original Application No. 512/2018 titled Shailesh Singhla

'I:/ks. State of Uttar Pradesh & Others. The latest compliance consolidated report
IJ

:'’- was filed before Hon'ble Tribunal on 11.12.2024. Further, CPCB has also

made provision for online submission of quarterly progress reports by SPCBs

and PCCs on the EPR portal for E-waste

/n /

lit
tko\#
\XX

qb. \1

23. That with regard to averment given at Para 4.7, the submission made at para

9 to 15 above may kindly be referred and is not repeated herein for the sake

of brevity.

24. That in response to the averments made in Paragraph 4.8 of the Original

Application, it is submitted that the Environmental Compensation (EC)

11
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Guidelines under the E-Waste (Management) Rules, 2022, referred to by the

applicant, have been duly framed by the Central Pollution Control Board

(CPCB) following extensive stakeholder consultations and deliberations.

These guidelines were subsequently approved by the Ministry of

Environment, Forest and Climate Change (MoEF&CC) and have been

published on the official website ofCPCB for access by all stakeholders. To

ensure uniform implementation across the country, CPCB issued a formal

notice dated 09.09.2024 informing all relevant stakeholders of the

applicability and enforcement of the EC Guidelines. Furthermore, the said

Guidelines were circulated to all State Pollution Control Boards (SPCBs) and

Pollution Control Committees (PCCs) through vide letter dated 05.12.2024 (a

copy of which is annexed herewith and marked as Annexure-VII). These EC

Guidelines provide a mechanism for imposing compensation from entities

violating provisions of the E-Waste (Management) Rules, 2022

1.'J

f -.
pG

k%\;I§ P : : : :
+ I =

bU rIa
;

gAI

Th b submission made in Para 4.9 is this para is generic in nature & no

, comments are offered over the same by answering respondent herein.

Comments on Grounds:

./

25. That in grounds under Para 1 and Para 2 of the Application, the Applicant

alleges that Respondents that is State Pollution Control Boards/Pollution

Control Committee for State/Union Territory namely Delhi, Uttar Pradesh,

Haryana and Rajasthan have failed to perform their duties and allowed

operation of unorganised e-waste centres in the Country. The Applicant has

also referred the news article of The Times of India dated 08.10.2024. In this

regard, it is humbly submitted the submission made at para 16 and 17 may

kindly be referred and is not repeated herein for the sake of brevity

12
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In the grounds submitted at Para 3, the applicant has mentioned that despite

of CPCB’s direction, SPCBs/PCCs have failed to keep check on unorganized

E-Waste activities. It is to submit that the submission made at para

17 above may kindly be referred and is not repeated herein for the sake of

brevity

26. On the grounds raised in para 4 & 5 regarding registration of unorganized E-

Waste Recycling Units, it is humbly submitted that CPCB follows due

procedure for registration of E-Waste Recyclers on the E-Waste Portal. The

procedures followed is submitted at para 9 to 15 above of this reply.

27. The Hon’ble NGT vide its order dated 03.03.2024 has directed Respondent

No. 2-CPCB and the Respondents no. 3 to 6 SPCBs (UP, Rajasthan, Haryana

Ki & Delhi) to nIe the detailed report disclosing the details of the inspection of
Ca/f - SO, the recyclers units under consideration and also facilities which are available
qI Ham ICrISll lili GuPta \’p

+ ( HouR{u :’,.''.: '' , } { ;'in the recycling units and if prior to their registration any verification has been

(377 done by doing the physical inspection.

The applicant has impleaded following 07 Recycling Units in the present OA

Name of the recycling Unit

’s Limir Recycling Private Limited Plot No. G-256

astra Gulawati Road Industrial Area Hapur, Hapur

245 101 , Uttar Pradesh

's More Bright E Waste Recycler Pvt C-78, Phase'

I, MG Road, Industrial Area, Hapur-245 101, Uttar

radesh

I I) ( B

a

a
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3.

4.

5.

6.

7.

IM/s BRP Infotech Pvt Ltd , F-381. UPSIDC Industrial

IArea Phase -1 MG Road, H,p„, – 245101, UU„

Pradesh

IUnar Pradesh

s W

IR,,d, I„du,t,i,1 A„,, H,p„, – 245101, utt„ P„d„h
s Mal

IArea Phase -1 MG Road, Hapur – 245101, Uttar

IPradesh

t ,,tor –

13, Phase – 2 IMT Bawal, Rewari, Haryana, 123501

s 148, Kh

No. 15, KiUa No. 6/2/2,3-10 Village – Heerapur, Sub

Tehsil – Mohna Ballabhgarh, Faridabad, Haryana

121004

a

a

Fam

Da

CPCB has following submission on these impleaded recycling units.

• 07 Recycling units impleaded in the present OA are registered at E-Waste

EPR Portal.

W Based on the information available at E-Waste EPR Portal CPCB has

I~compiled details of these 07 Units and same is at (Annexure--VIII).

+ All the 07 units under consideration have valid CTO

Authorization issued by the concerned SPCBs.

e Both the State Board has informed that they have done physical

verification of these units before issuing consent and authorization to

them.

e Out of these 07 Units, 06 units were having authorization under erstwhile

E-Waste (M) Rules, 202 16

I

L
/

&
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e UPPCB has provided details physical verification reports w.r.t physical

verification of 05 recycling units those are under consideration in the

present matter (Annexure IX)

• HSPCB has provided physical verification reports of 02 units under its

jurisdiction (Annexure X).

Out of 07 only one unit under UPPCB i.e M/s Limir Recycling Private

Limited has been reported as non-complying due to non-availability of

requisite machineries in the unit & also the machineries available were

non-functional. UPPCB has issued Show Cause Notice to this unit and

further action including imposing of EC is under process by UPPCB.

U(Youthika)
Scientist E

Central Pollution Control Board
02.07.2025

Ram KriS}1.I„ '.'pta
Area-L

Regd No. 10bba/II

-oF

VERIFICATION:

$2 JUL 2025
Verified at Delhi on this day of 2025 that the contents of the above

reply are correct and true on the basis of the records of the case as mentioned in the

day-to-day affairs of the CPCB. Nothing material has been concealed therefrom or mis-

stated

8
DEPONENT

q,nrel>1 / Youthika
haTVmW(nR+)/WHtMdtUW q
at#tH+WInenIdhe
Central Poaatton Control Board
whn.nqjqnrldilj8 +Wm. qm VinV)
WioBWomB&FmS&C&ltaoCtW.GatdlrxH
qR&vI qm. Vf aqq VIV. ft?#-nm2

,%rlvBBh Bluw#1. East AIIun NaO#. Ddrl-1 10032

2025

15

1048



LIFE
TOF GLEAN E

Lifestyle for
Environment

CPCB

G2
मारत 2023 INDIA

वसुधैव कुटुम्बकम्
ONE EARTH ONE FAMILY ONE FUTURE

केन्द्रीय प्रदूषण नियंत्रण बोर्ड
CENTRAL POLLUTION CONTROL BOARD

पर्यावरण, वन एवं जलवायु परिवर्तन मंत्रालय, भारत सरकार
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA

Registered Post

File No.: CP-22/2/2024-WM-III-HО-CРСВ-НО

To,

The Chajrman

(AII SPCBs/PCCs)

916
5-9

20 January 30, 2024

Sub: Direction under Section 5 of the Environment (P) Act, 1986 regarding registration of Producers,
Manufacturers, Recyclers and Refurbishers on the Online E-Waste EPR Portal for management of E-

Waste and Verification of Capacities allocated to the Recyclers - reg.

WHEREAS, the Ministry of Environment Forest and Climate Change (MoEF&CC) has notified the E-Waste

(Management) Rules, 2022, vide notification No. GSR 801(E) dated November 02, 2022. The rules have come
into effect from April 01, 2023, and have superseded E-Waste (M) Rules, 2016. In compliance with the provisions
of the E-Waste (M) Rules, 2022, an online EPR E-Waste portal has been developed where entities such as
Producers, Manufacturers, Recyclers, and Refurbishers of the E-Waste are required to be registered. Registration
modules for all the entities are operational. The portal is available at URL https://eprewastecpcb.in/.; and

WHEREAS, in accordance with the provisions of the above-said Rules, the entities as above are not
allowed to carry out their business without registration on the E-Waste EPR Portal. In compliance with the Rules,

it is required to ensure registration of all aforesaid entities of your State/UT on the E-Waste EPR Portal.; and

WHEREAS, CPCB is registering entities such as Producers/Manufacturers of notified Electrical and

Electronic Equipment (EEE) and Recyclers and Refurbishers of E-Waste on the E-Waste EPR Portal on the basis

of consent to operate (CTO) and Authorization under HOW(M&TM) Rules given by SPCBs/PCCs and wherever
details of raw material (E-Waste) in terms of waste electrical and electronic equipment (WEEE) code is not given

by SPCBs/PCCs, CPCB based on the declaration/submission by the entities grant registration to the entities with

WEEE Codes and consented capacity; and

WHEREAS, the duties of the SPCBs/PCCs have been prescribed under Schedule - V of Rule 17 of the

E-Waste (Management) Rules, 2022. As per Schedule -V, SPCBs/PCCs are required to carry out the following
duties i) inventorization of e-waste, ii) monitoring and compliance of Extended Producer Responsibility as directed

by Central Pollution Control Board, iii) Conducting random inspection of recycler and refurbisher and monitoring
recycling capacity utilization, iv) implementation of programmes to encourage environmentally sound recycling
and v) any other function delegated by the Ministry/ Central Pollution Control Board under these rules; and

WHEREAS, CPCB vide its letter dated December 15, 2023, to SPCBs/PCCs requested for ensuring on-

boarding of entities including recyclers on the E-Waste EPR Portal and to submit action taken report by 31-12-
2023; and

WHEREAS, CPCB also issued notice on December 22, 2023, to Stakeholders including Recyclers for
registration on the E-Waste EPR Portal. Stakeholders were also informed that any illegal/informal business of E-
Waste such as its production, import, sales, recycling & refurbishing without registration shall call for punitive action

as per the rules; and

WHEREAS, a series of review meetings were conducted by CPCB to follow up with SPCBs / PCCs

including meetings chaired by the Member Secretary, CPCB for on-boarding of Recyclers on the Online E-Waste
EPR Portal; and

and
WHEREAS, login IDs and credentials have been generated on the E-Waste EPR Portal for SPCBs/PCCs;
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Guidance document for generation and transfer of 
EPR Certificate for E-Waste Management 

  

  
(Under E-Waste (Management) Rules, 2022) 

  
  

 

 

  

  
  

 
 
 
 
 
 
 
 
 
 
 
 
 

Central Pollution Control Board (CPCB) 
Parivesh Bhawan  

Delhi-32 
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1.0    Background 
 
The Ministry of Environment Forest and Climate Change (MoEF&CC) has notified the E-Waste 
(Management) Rules, 2022, vide notification No. GSR 801(E) dated November 02, 2022. The 
rules have come into effect from April 01, 2023, and have superseded E-Waste (Management) 
Rules, 2016. The overall objective of E-Waste (Management) Rules, 2022 is to take all steps 
required to ensure that E-Waste is managed in a manner which shall protect health and the 
environment against any adverse effects which may result from such E-Waste. 

  
 As per the rules, the producers are required to fulfil their Extended Producer Responsibility 
(EPR) obligations assigned to them through online purchase of EPR Certificates from 
registered Recyclers of E-Waste only. Further, as per the provisions laid in the Rules, the 
Central Pollution Control Board shall generate EPR certificate through Portal in favour of 
registered Recyclers. The quantity eligible for generation of EPR certificate shall be based on 
the quantity of E-Waste recycled by the Recyclers.  

  
The registered recyclers have to upload details of the quantity of E-Waste procured/collected, 
recycled, and end products produced and sold on the E-Waste EPR Portal. Based on the 
information uploaded on the Portal, EPR certificates will be generated in favour of the recycler 
by CPCB through the Portal. The certificates shall be subject to environmental audit by the 
Central Pollution Control Board or any other agencies authorised by the Central Pollution 
Control Board in this regard. 
  
  

2. 0         Guidance for Recyclers: 

The present document provides detailed guidance on the generation & transfer of the 
EPR certificates/credits. Following are the guidance for e-waste recyclers. 

 
 To ensure sequentia l submission/upload of invoices with respect 

to procurement of raw material (e-waste  item code wise) and sale of end products. 
 Sequence of procurement dates and sales dates are to be maintained. 

(Note: Oldest date needs to be provided first, and sequence needs to be maintained). 
 To maintain records of the quantity of E-Waste collected/procured, processed/recycled 

and sold end product sold as per the forms on the EPR Portal along with the invoices 
& other details  

 To ensure correctness of data w.r.t. E-Waste collected/procured, 
processed/recycled and sold end product sold. 

 To generate ERR certif icates/ credits based on the quantity of e-waste 
recycled and the quantity of end products sold. 

 To upload invoices with respect to procurement of e-waste and sales of end 
products by the recycler. The end product sales invoices have to be GST-
linked. 

 To make available all records for verification or audit as and when required. 
 To follow all the instructions/guidance as available on the EPR Portal as data edition/ 

deletion will not be allowed in case EPR certificate generation and transaction has 
been done by the recycler. 

 To file annual and quarterly returns in the laid down form on the portal on or 
before the end of the month succeeding the quarter or year, as the case may be, 
to which the return relates. 

 To ensure that the fractions or material not recycled in its facility is sent to the 
respective registered recyclers or/and authorised treatment storage disposal 
facility (TSDF).  
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 The validity of the extended producer responsibility (EPR) certificate shall be for two 
years from the end of the financial year in which it was generated and the expired 
certificate automatically extinguished after the period unless extinguished earlier as 
per the provisions of these rules. 

 The details provided by the producer and registered recycler shall be cross-checked 
on the portal. 

 In case of any difference, the lower figure shall be considered towards the fulfilment of 
the extended producer responsibility (EPR) obligation of the producer. 
 

3.0     Guidance for SPCBs/PCCs for verification of recycling facilities  
  

 
(plants & machinery) and recycling operations for effective implementation of 
E-Waste (Management) Rules, 2022. SPCBs/PCCs can view details of 
stakeholders (Producer, Manufacturer, Recycler and Refurbisher) located in their 
respective States on the EPR Portal. 

 SPCBs/PCCs can view the applications, uploaded documents, recycling 
facilities (plants & machinery), geo-tagged photographs and geotagged videos 
of recycling facilities. 

 SPCBs/PCCs to carry out periodical verification of various 
documents/invoices/information uploaded by the E-Waste recyclers on the 
EPR Portal for quantity of E-Waste procured/collected, recycled, end product 
produced and sold for generation of EPR certificates 

 SPCBs also to verify installed plant & machinery and their capacities and capability at 
the recycling unit at the time of verification.  

 The capacity of the recyclers is to be assessed and verified based on the capacity of 
plant and machinery installed and available area for plant & machinery, storage area 
for raw materials, products and waste/residue generated.  

 SPCBs/PCCs are required to verify the capacities and capabilities of recyclers. 

 
4.0       Procedure for generation of EPR Certificates by recyclers: 

  
As per the rules, a producer under E-waste (M) Rules, 2022, is required to fulfil its annual 
EPR obligations through the purchase of EPR certificates from registered recyclers. The 
EPR certificates are to be generated by CPCB through the Portal in favour of the recyclers 
based on the quantity of E-Waste Recycled by them. The procedure for the generation of 
an EPR certificate involves the following steps: 

  
i. To provide information on the quantity of E-Waste Procurement data (in tonnes) and 

upload copies of corresponding invoices. 
ii. To provide production details in terms of End Products based on the quantity of E-

waste recycled from the quantity of procured E-Waste as at (i) above. 
iii. To generate EPR credits in the form of four end products i.e. Gold, Iron, Copper & 

Aluminum  
iv. To enter the quantity of end products sold. 
v. To upload GST-linked sales invoice corresponding to the end product sold  
vi. To generate EPR Certificate in the denomination of 0.01, 0.001, 0.1, 0.5, 1, 10, 50, 

100, 500, 1000. 
vii. To sell EPR certificates to producers for fulfilment of their EPR obligations. 
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Steps Required for Generation and Transfer Certificate 
  
Step 1 
Procurement Details: 
  

 Click on "Procurement Data" in the left menu. 
 Click on "Add Invoice." 
 Enter procurement details and click "Save." 

  
Validation for procurement Data entry: Ensure that you do not procure e-waste per 
annum that is more than the total processing capacity in a financial year. 
 
  

 
  

(Figure 1) 
  
  
Step 2 
Production Data: 
  

 Click on "Production Data" on the left menu. 
 Click on "Add Invoice." 
 Enter Recycling Date and proceed to enter production data. 
 Click "Save." 
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(Figure 2) 

  

Validations for Production Data Entry: 

 Production data must be entered in sequential order to ensure accuracy. 
 Produce equal or lesser quantity than initially procured for a specific item code. 
 Users are prohibited from entering production data for previous dates. 
 If a user attempts to input production data for a date earlier than the last entered date, 

an error message will be displayed. [Changes cannot be made after the entry is 
complete] 

  

 
  

Step 3 

Generate Credit against End Product Sale: 

 Option 1: Click on "Create EPR Credit" from the left menu. 
 Option 2: Click on "Create EPR Credit" from the dashboard. 
 Enter Sale Date and proceed to enter data. 
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(Figure 3) 

 
(Figure 4) 

  
  

Validations for Credit Generation Data Entry: 

 Credit Generation data must be entered in sequential order to ensure accuracy. 
 Generate credit equal to or lesser than the produced quantity for a specific item code. 
 Users are prohibited from entering Credit Generation data for previous dates. 
 If a user attempts to input Credit Generation data for a date earlier than the last 

entered date, an error message will be displayed. 
 Please review your entries carefully, ensuring the accuracy of the Date and 

Quantity before submission, as changes cannot be made after the entry is 
complete. 
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(Figure 4) 

  
  
  

Step 4. 

Certificate Trading Page: 

 Display of end product with details of corresponding quantities: 

 
(Figure 7) 

  

Display sections for Certificate Generated, Available Certificates, Transferred Certificates, and 
Expired Certificates: 

 

  

4.1 Certificate Sections: 

                4.1.1 Certificate Generated: Display columns - S.No, Certificate No., Generated 
Date, Expiry, Certificate Value (Kg), End-Product 
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 4.1.2 Available Certificates: Display columns - S.No, Certificate No., Generated Date, Expiry, 
Certificate Value (Kg), End-Product. 

 

4.1.3 Transferred Certificates: Display columns - S.No, End-Product, Transferred Date, 
Transferred To, Certificate No., Certificate Value (Kg).  

 

  

4.1.4 Expired Certificates: Display columns - S.No, Certificate No., Generated Date, Expiry, 
Certificate Value (Kg), End-Product.  
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Step 5. 

Generate Certificate: 

 Click on the "Generate Certificate" button. 
 Enter denomination details (available: 0.01, 0.001, 0.1, 0.5, 1, 10, 50, 100, 500, 1000). 
 Enter the count for each denomination to meet the required total. 
 Click "Generate Certificate." 

  

 
(Figure 5) 

  
Step 6. 

Transfer Certificate: 

 Click on "Transfer Certificate" button. 
 Select the end product from the drop-down. 
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 Enter the total certificate value (Kg). 
 Check the available certificates equal to or less than the entered value. 
 Select the certificates to transfer, choose the producer, and transfer. 

  

Note: Ensure the transfer value is not more than 5% of the obligation value. The system will 
notify if a recycler attempts to exceed this limit. 

  

  

  
  
5.0        Environmental Auditing of EPR Certificate  

 The certificates shall be subject to environmental audit by the Central Pollution 
Control Board or any other agencies authorized by the Central Pollution Control 
Board in this regard. 

 It may be noted that as per the rules,  where any registered entity furnishes 
false information or willfully conceals information for getting registration or 
return or report or information required to be provided or furnished under these 
rules or in case of any irregularity, the registration of such entity may be revoked 
by the Central Pollution Control Board for a period up to three-years after giving 
an opportunity to be heard and in addition, environmental compensation 
charges may also be levied as per rule 22 in such cases. 
  

  
Important Notes: 
  

 Perform all actions considering the system validations and restrictions. 
 Follow the stepwise instructions to avoid errors. 
 Ensure accurate data entry for successful certificate generation and transfer. 
 Ensure the unit of the quantity entered is correct. 
 After submission, data will not be edited, so kindly re-check all the entered 

fields and ensure that all the validations are fulfilled before submission.  
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Annexure-III 

State wise list of Registered Recyclers at E-Waste EPR Portal 

 

S.No SPCB/PCC No of Recycler 
registered in E-Waste 

EPR Portal 

1 Andaman & Nicobar Islands Pollution Control 
Committee 

0 

2 Andhra Pradesh Pollution Control Board  3 

3 Arunachal Pradesh State Pollution Control Board  0 

4 Assam Pollution Control Board 1 

5 Bihar State Pollution Control Board 1 

6 Chandigarh Pollution Control Committee 0 

7 Chhattisgarh Environment Conservation Board  1 

8 Delhi Pollution Control Committee 0 

9 Dadra and Nagar Haveli and Daman and Diu 0 

9 Goa State Pollution Control Board 0 

10 Gujarat State Pollution control Board  32 

11 Haryana Pollution Control Board  39 

12 Himachal Pradesh Pollution Control Board 4 

13 Jammu & Kashmir State Pollution Control Board 0 

14 Jharkhand Pollution Control Board 2 

15 Karnataka Pollution Control Board  49 

16 Kerala Pollution Control Board  2 

17 Ladakh Pollution Control Committee  0 

18 Lakshadweep Pollution Control Committee  0 

19 Madhya Pradesh Pollution Control Board  7 

20 Maharashtra Pollution Control Board 61 

21 Manipur Pollution Control Board  0 

22 Meghalaya Pollution Control Board 0 

23 Mizoram Pollution Control Board 0 

24 Nagaland Pollution Control Board 0 

25 Odisha State Pollution Control board  0 

26 Punjab Pollution Control Board  8 

27 Puducherry Pollution Control Committee 0 

28 Rajasthan Pollution Control Board  13 

29 Sikkim State Pollution Control Board 0 

30 Tamil Nadu Pollution Control Board 14 

31 Tripura Pollution Control Board 0 

32 Telangana Pollution Control Board  17 

33 Uttar Pradesh Pollution Control Board  104 

34 Uttarakhand Pollution Control Board  4 

35 West Bengal Pollution Control Board 9 

 Total 371 
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Annexure IV

Status of ATR received w.r.t  Physical Verification of E-Waste Recyclers 

S.No SPCBs/PCCs  Physical  Verification  of  the  facilities  of  E-Waste 
Recyclers and Refurbishers in the State/UT 

1. Andaman & Nicobar Islands 
Pollution
Control Committee

There are no Producers , Recyclers, Manufacturers or 
refurbishers in the UT of A&N Islands.

2. Andhra Pradesh State Pollution 
Control
Board

The Board have issued the CTE/CTO after conducting 
physical verification of the units only. Out of 08 recycling 
units, 03 units have obtained the registration on E-Waste 
EPR Portal.

3. Arunachal Pradesh State 
Pollution Control
Board 

There is only one recycler and the unit has not started 
operations yet

4. Assam Pollution Control Board All the facilities are inspected prior to the grant of CTO and 
subsequent renewal.

5. Bihar State Pollution Control 
Board

There are 04 recycling units established in the state, but the 
said units are not operational so far

6. Chandigarh Pollution Control 
Committee

There are no recyclers or refurbishers in the UT of 
Chandigarh
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S.No SPCBs/PCCs  Physical  Verification  of  the  facilities  of  E-Waste 
Recyclers and Refurbishers in the State/UT 

7. Chhattisgarh Environment 
Conservation
Board

01 Joint inspection and 04 time inspection done for 
verification of recycler on 12.12.2024

8. Dadra and Nagar Haveli and 
Daman and Diu Pollution Control 
Committee

There are no recyclers or refurbishers of E-Waste in the UT

9. Delhi Pollution Control 
Committee

- DPCC has issued Consent to Operate to the refurbishers 
after their physical Inspection

10. Goa State Pollution Control 
Board

There are no recyclers or refurbishers of the E-Waste in the 
State of Goa.

11. Gujarat Pollution Control Board - Capacity verification of 14 recyclers in the state was 
conducted through National Productivity Council (NPC),
Gandhinagar. 

- Further, 9 Facilities has been inspected for capacity 
verification jointly by vigilance department and
Regional office.

- Capacity verification for the remaining 10 facilities is 
currently under process through NPC.
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S.No SPCBs/PCCs  Physical  Verification  of  the  facilities  of  E-Waste 
Recyclers and Refurbishers in the State/UT 

12. Haryana State Pollution Control 
Board

State Board has provided verification reports of 32 recyclers 
those have been physically verified by the Board

13. Himachal Pradesh Pollution 
Control Board

- Verification has been carried out periodically

14. Jammu & Kashmir State Pollution 
Control
Board

There are no recyclers/Refurbishers operational in the UT of 
J&K

15. Jharkhand Pollution Control 
Board

Information not provided

16. Karnataka State Pollution Control 
Board

ATR not received 

17. Kerala State Pollution Control 
Board

There are 02 registered recyclers in the State.
State Board has submitted verification report of one recycling 
Unit.
One Unit has been recently registered

18. Ladakh There are no recyclers/Refurbishers of E-Waste in the UT of 
Ladakh.

19. Lakshadweep Pollution Control 
Committee

There are no recyclers/Refurbishers of E-Waste in the UT of 
Lakshadweep.
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S.No SPCBs/PCCs  Physical  Verification  of  the  facilities  of  E-Waste 
Recyclers and Refurbishers in the State/UT 

20. Madhya Pradesh Pollution 
Control Board

The Board has verified the 11 Recycler 

21. Maharashtra Pollution Control 
Board

Board is regularly verifying E-Waste Recyclers in the state. 
However Inspection details have not been furnished

22. Manipur Pollution Control Board There are no Producer, recycler and refurbisher in the state. 

23. Meghalaya Pollution Control 
Board

No recycler in the state of Meghalaya

24. Mizoram Pollution Control Board - There are no recyclers, refurbishers of E-Waste in the state 
of Mizoram

25. Nagaland Pollution Control Board There are no Producer, recycler and refurbisher in the state. 

26. Odisha Pollution Control Board There is no E-Waste Recycler/Refurbisher in the State of 
Odisha

27. Puducherry Pollution Control 
Committee

There is no recycler and refurbisher in the UT of Puducherry
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S.No SPCBs/PCCs  Physical  Verification  of  the  facilities  of  E-Waste 
Recyclers and Refurbishers in the State/UT 

28. Punjab Pollution Control Board Punjab Board has carried out physical verification of all the 06 
registered recyclers in its state.

All 06 Units were found to be complying

29. Rajasthan Pollution Control 
Board

As per the Board, State Board issues the CTO after carrying 
out the physical verification (inspection)

30. Sikkim State Pollution Control 
Board

Not Required as there are no recyclers or refubishers in 
Sikkim

31. Tamil Nadu Pollution Control 
Board

TNPCB is periodically inspecting recycling units registered on 
the EPR Portal

32. Telangana State Pollution Control 
Board

Board issues CTO by verifying the infrastructure and record. 
Inspection are being conducted on regular basis to verify the 
compliance by the board. In the F.Y 10 facilities have been 
inspected by facilities.

33. Tripura Pollution Control Board No Recycler or refubisher of E- Waste in the State

34. Uttar Pradesh Pollution Control 
Board

Registered recyclers will be verified on yearly on regular 
basis. Direction issued to R.O regarding the issue on 
12.02.2024
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S.No SPCBs/PCCs  Physical  Verification  of  the  facilities  of  E-Waste 
Recyclers and Refurbishers in the State/UT 

35. Uttarakhand Pollution Control 
Board

Physical inspection is being carried out

36. West Bengal Pollution Control 
Board

WB Board has verified all the registered recyclers & 
refurbishers in the State
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B-29016/1/(NGT)/22//WM-111 Div/"-f O 1-J2.. -fa "-( D 8-6
To,
The Chairman
(All SPCBs/PCCs)

September 06, 2022

Sub: Directions under Section 18 (1) (b) of the Water (Prevention and Control of Pollution)
Act 1974, and Air (Prevention and Control of Pollution) Act 1981 for checking
Informal E-Waste activities, verification of authorized dismantlers/recyclers of E­
Waste and drives for mass awareness.

WHEREAS, the Central Government has notified the E-Waste (Management) Rules,
2016 under the Environment (Protection) Act 1986, for management of E-Waste in an
Environmentally Sound Manner;

WHEREAS, as per rule 13 (3) (ii) of the said rules, SPCBs are the authority for grant of
authorization to dismantlers and recyclers of E-Waste and have to ensure that dismantlers and
recyclers should have the facilities of dismantling and or recycling in accordance with the
guidelines prescribed by Central Pollution Control Board (CPCB) as mandated under the said
rules;

WHEREAS, guidelines on implementation of E-Waste Rules, which includes specific
guidelines for extended producer responsibility, channelization, collection centres, storage,
transportation, environmentally sound dismantling and recycling, and refurbishment have been
prepared and available on the web site of CPCB and also circulated to all SPCBs/PCCs;

WHEREAS, under Extended Producers Responsibility (EPR) the producers of notified
Electricals & Electronic Equipment are given annual e-waste collection targets and same are
to be recycled in an environmentally sound manner by authorized e-waste dismantlers/recycler
only. Collection target verification requires auditing for material balance of inflow and outflow
material at dismantling and recycling units. For ensuring actual processing of e-waste, material
balance of e-waste material flow, proper auditing of the authorized dismantling/recycling units
on regular basis is a must. Also, to prevent leakage of e-waste from formal units to informal
unit continuous vigilance is required;

WHEREAS, SPCBs/PCCs are required to carry out monitoring and compliance
verification of Extended Producer Responsibility - Authorisation as directed by Central
Pollution Control Board and that of dismantlers, recyclers and refurbishers as per schedule IV
(2) (iii) of the E-Waste (Management) Rules, 2016; and

WHEREAS, incidents of informal trading, unscientific processing & burning of e-waste
have been reported to this office at various occasions through court matters and public
grievances. Unscientific processing, burning and processing of e-waste by unauthorized units
results in to adverse impacts on human health and environment. Burning and illegal processing
of e-waste is a matter of concern and has to be dealt firmly by setting up a mechanism of
continuous monitoring, reporting and actions against the violators.

Contd....

1of 2
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Now, therefore, in exercise of powers vested under the section 18 (1) (b) of the
Water (Prevention and Control of Pollution) Act 1974, and under section 18 (1) (b) of Air
(Prevention and Control of Pollution) Act 1981 directions are hereby issued to SPCBs and PCCs
for the following:

1. To set up robust mechanism of surveillance for addressing the issue of illegal/informal
processing of e-waste in their jurisdiction;

2. To carry out random inspections for auditing of authorized e-waste dismantling and
recycling units as per transparent procedure established for such randomized
selection of Units approved at the level of Chairman, SPCBs/PCCs for assessing the
material balance in terms of quantity of e-waste collected, quantity of e­
waste dismantled/recycled vis a vis quantity reported so as to ascertain leakage of e­
waste to informal sector, for checking quantities of different materials produced such as
precious/semi-precious and useful metal from e-waste and co-relating it with GST paid,
for checking availability of adequate dismantling and recycling facilities and ensuring
capacity in line with guidelines of CPCB. SPCB/PCCs to ensure transparency in selection
of units for random inspection;

3. To carry out random monitoring and compliance of EPR Authorisation of EPR
Authorized Producers selected as per transparent procedure established for such
randomized selection of Units approved at the level of Chairman, SPCBs/PCCs with
focus on verification of collection targets;

4. To implement Action Plan issued in the matter of OA No. 512 of 2018 in Hon'ble NGT
(PB) for enforcement of E-Waste (Management) Rules, 2016 with focus on action points
related to informal trading, dismantling, and recycling of e-waste, Producer's systems for
collection & channelization, quantity of e-waste collected towards fulfilment of collection
target and submit reports quarterly on the outcome. Copy of Action Plan is enclosed; and

s. To carry out awareness programme for the stakeholders as per the provisions of E­
Waste (Management) Rules, 2016 and to bring informal sector to formal sector through
awareness drives, IEC campaign, print media etc. on regular basis.

6. The above referred actions to be treated as continuous activity and be performed on
regular basis.

The action taken report (ATR) shall be submitted to the Central Pollution Board within 30
days of receipt of these directions followed by quarterly ATR on regular basis

Copy to

1. The Additional Secretary
HSM Division, MoEF & CC
Indira Paryavaran Bhawan, Jar Bag Road
Aliganj, New Delhi-110003.

2. PA to CCB

3. Regional Directorates of CPCB

4. Divisional Head IT Division, CPCB, Delhi

(Pra~argava)
Member Secretary

- For kind information please

- For kind information of CCB, please

- For following up with concerned
SPCBs/PCCs

- (For uploading at CPCB's Website)

2 of 2

'WR
(Prasnlnt Gargava)

Member Secretary
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SPCBs

1. Andhra Pradesh State Pollution Control Board,
D.No. 33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamvari Street,Kasturibaipet, Vijayawada - 520 010

2. Arunachal Pradesh State Pollution Control Board,
Paryavaran Bhawan, Papu Hill, Yupia Road, Naharlagun- 791110

3. Assam Pollution Control Board, Bamunimaidan,
Guwahati, Assam - 781021

4. Bihar State Pollution Control Board,
Parivesh Bhawan, Plot No. NS-B/2
Paliputra Industrial Area,
Patliputra, Patna (Bihar) - 800 023

5. Chhattisgarh Environment Conservation Board,
Paryavas Bhavan, North Block Sector-19,
Naya Raipur, Chhattisgarh- 492002

6. Goa State Pollution Control Board,
Nr. Pilerne Industrial Estate,
Opp. Saligao Seminary,
Saligao - Bardez Goa - 403511

7. Gujarat Pollution Control Board
Paryavan Bhavan, Sector 10- A
Gandhinagar - 382 043

8. Haryana State Pollution Control Board,
C-11, Sector-6. Panchkula-134109, Haryana

9. Himachal Pradesh Pollution Control Board,
Him Parivesh, Phase-Ill,
NewShimla,
Himachal Pradesh 171009

10. Jammu & Kashmir State Pollution Control Board
Shiekh-ul-Campus,
behind Govt. Silk Factory
Raj Bagh, Srinagar(J&K)-(May -Oct.)

11. Jharkhand Pollution Control Board,
T.A Building, HEC, P.O. Dhurwa,
Ranchi - 834004

12. Karnataka State Pollution Control Board,
Parisara Bhavan, 4th & 5th Floor,
# 49, Church St, Bangalore-560 001

13. Kerala State Pollution Control Board,
Plamoodu Jn., Pattom Palace P.O.
Thiruvananthapuram-695 004

14. Madhya Pradesh Pollution Control Board,
E-5, Arera Colony, Paryavaran Parisar,
Bhopal, Madhya Pradesh- 462 016

15. Maharashtra Pollution Control Board,
Kalpataru Point, 2nd - 4th Floor
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Opp. Cine Planet Cinema, Nr. Sion Circle, Sion (E)
Mumbai - 400 022 '

16. Manipur Pollution Control Board,
Lamphelpat, Near Imphal West D.C. Office,
Imphal

17. Meghalaya Pollution Control Board
Arden-Lumpyngngad
Shillong: 793014

18. Mizoram Pollution Control Board,
New Secretariat Complex,
Khatla Thlanmual Peng,
Khatla, Aizawl, Mizoram: 796001

19. Nagaland Pollution Control Board,
Signal Point, Dimapur
Nagaland:797112

20. Odisha Pollution Control Board,
A-118, Nilakanta Nagar, Unit-VIII,
Bhubaneshwar- 751012

21. Punjab Pollution Control Board,
Vatavaran Bhawan,
Nabha Road, Patiala, Punjab

22. Rajasthan Pollution Control Board,
4, Jhalana Institutional Area,
Jhalana Doongri, Jaipur,
Rajasthan - 302 004

23. Sikkim State Pollution Control Board,
Department of Forest, Environment & Wildlife Management
Government of Sikkim,
Deorali, Gangtok, -737102

24. Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy,
Chennai-600 032

25. Telangana State Pollution Control Board,
Paryavaran Bhawan,
A-3, I.E. Sanath Nagar,
Hyderabad-500 018

26. Tripura Pollution Control Board, Vigyan Bhawan
Pandit Nehru Complex,
Gorkhabasti, PO: Kunjaban
Agartala: 799 006

27. Uttar Pradesh Pollution Control Board,
Building.No. TC-12V Vibhuti Khand,
Gomti Nagar Lucknow-226 010

28. Uttarakhand Pollution Control Board,
Gaura Devi Bhawan, 46 B IT Park Sahastradhara,
Dehradun, Uttarakhand - 248 001
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29. West Bengal Pollution Control Board,
Paribesh Bhavan, 10A, Block-LA., Sector Ill,
Bidhan Nagar, Kolkata - 700 106

1. Delhi Pollution Control Committee,
Government of N.C.T. Delhi
4th Floor, ISBT Building,
Kashmere Gate, Delhi-110006

2. Pondicherry Pollution Control Committee,
Housing Board Complex,
Anna Nagar,
Pondicherry-600 005

3. Chandigarh Pollution Control Committee,
Paryavaran Bhawan, Ground Floor,Sector-19 B
Madhya Marg, Chandigarh

4. Pollution Control Committee, Dadra and Nagar Haveli and Daman and Diu
1st Floor, Udhyog Bhavan
Bhenslore, Dunetha
NaniDaman, Daman - 396210

5. Andaman & Nicobar Islands Pollution Control Committee,
Department of Science & Technology,
Dollygunj Van Sadan, Haddo P.O., Port Blair - 744102

6. Lakshadweep Pollution Control Committee,
Department of Science, Technology & Environment,
Kavarati-682555
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Annexure-VI

Status of ATR received w.r.t Checking Informal/Illegal E-Waste 
Activities

S.No Activity SPCBs/UTs name
(i) Check Drives for identification of Informal /Illegal E-waste Activities

Drives have been carried out 28 SPCBs/PCCs 
Andaman  and  Nicobar  Islands,  Arunachal  Pradesh, 
Assam,  Chhattisgarh,  Delhi,  Goa,  Gujarat,  Haryana, 
Himachal Pradesh, Jammu and Kashmir, Kerala, Ladakh, 
Madhya  Pradesh,  Maharashtra,  Meghalaya,  Mizoram, 
Nagaland,  Odisha,  Puducherry,  Punjab,  Rajasthan, 
Sikkim, Tamil Nadu, Telangana, Tripura, Uttar Pradesh, 
Uttarakhand, West Bengal  have carried out check drives

Informal  /Illegal  Activities 
identified during check drives  

05 SPCBs/PCCs 
Delhi,  Kerala,  Punjab,  UP & West  Bengal  informed on 
identification  of  informal  E-Waste  activities  and  have 
taken  necessary  actions  against  such  informal/illegal 
entities.

Check drives not carried out 03 SPCBs/PCCs 
Andhra Pradesh, Bihar, DNH&DD, have not carried out 
any drive to check informal activities.

Information not provided 03 SPCBs/PCCs
Chandigarh  Jharkhand  &  Lakshadweep  have  not 
provided any information w.r.t actions taken-up by them 
for checking informal E-waste activities.

(ii) Facilitate in Formalization of Informal/Illegal Activities
Activities taken for  facilitating 
formalization

11 SPCBs/PCCs 
Andhra  Pradesh,  Arunachal  Pradesh,  Chhattisgarh, 
Madhya  Pradesh,  Kerala,  Maharashtra,  Punjab,  Tamil 
Nadu, Telangana, Tripura & West Bengal have informed 
on activities taken by them for facilitating formalization of 
informal entities

No  informal  activities/entities 
identified  for  facilitation 
purpose

17 SPCBs/PCCs
A&N  Island,  Assam,  DNH&DD,  Goa,  Gujarat,  J&K, 
Ladakh, M.P, Manipur, Meghalaya, Mizoram, Nagaland, 
Odisha,  Puducherry,  Rajasthan ,  Sikkim & Uttarakhand 
informed that  they have not  carried out  any facilitation 
activity  as  there  are  no  informal/illegal  E-Waste 
activities/Entities identified in their State/UT.

Relevant  information  not 
provided 

07 SPCBs/PCCs
Bihar,  Chandigarh,  Delhi,  Haryana,  Jharkhand, 
Lakshdweep, U.P.

(iii) Issue advertisements/Notices  in the newspapers for immediately closing of illegal 
E-waste recycling operations by the operators who do not have consent
Advertisement/Public  Notice 
Issued

21 SPCBs/PCCs
Assam,  Chhattisgarh,  DNH&DD,  Delhi,  Goa,  Gujarat, 
Haryana,  J&K,  Jharkhand,  Kerala,  M.P,  Maharashtra, 
Mizoram,  Odisha,  Punjab,  Rajasthan,  Tamil  Nadu, 
Telangana, Tripura, Uttarakhand & West Bengal

Advertisement/Public  Notice 
Not Issued

11 SPCBs/PCCs
A&N Islands, Andhra Pradesh, Arunachal Pradesh, Bihar, 
Ladakh,  Manipur,  Meghalaya,  Nagaland,  Puducherry, 
Sikkim and U.P

Information not provided 03 SPCBs/PCCs
Chandigarh, H.P &  Laksdweep
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Annexure-VIII

Details of information furnished by Recycling Unit at CPCB EPR
Portal by 07 Recycling Units under Consideration in the present
matter
 

i. M/s Limir Recycling Private Limited through its Authorised Signatory
Plot No. G-256 Masuri Gulawati Road Industrial Area Hapur, Hapur-
245101, Uttar Pradesh

S.No Head Registration details furnished at E-
Waste EPR Portal

1.  Address ii. Plot No. G-256 Masuri Gulawati
Road Industrial Area Hapur, Hapur-
245101, Uttar Pradesh

 
2.  Date of Registration

at                 E-Waste EPR
Portal

29.01.2024

3.  Consent granted for recycling of
EEE Tyres

For all 106 EEEs listed in Schedule –I of
E(W)M Rules, 2022
(Based on CCA and availability of
machineries)

4.  KYC Documents GST - 09AADCL7567M1ZR
 
Company PAN Number - AADCL7567M
 

5.  Consent Details & Validity
 

Issued by UPPCB
Application Id: 26897915
 
CCA Validity  21/06/2024 to 31/12/2026
The Unit was also authorized by UPPCB
as E-Waste Recycler under erstwhile E-
waste (M) Rules, 2016

6.  Processing Capacity allocated
(As per CTO)

3600 MTA

7.  Machineries available with the
Unit
(Based on GPS Video and
uploaded photographs)

CRT Cutting Machine, Oil Furnace, Cable
Striper, Shredder, Compressor Cutting
machine, Component Removing Machine,
Gas Recovery

8.  Pollution Control Devices Provided
9.  EPR Transections During FY 2024-25 the unit has done

following operations:
E-Waste Procured: 2854.88 MT
E-Waste Recycled : 2834.82 MT

10.  Status of Physical Verification UPPCB carried out physical inspection of
the Unit on 16.06.2025 . The Unit was
having valid consent & authorization at
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the time of inspection. UPPCB has made
following observations on the Unit:

i. Unit has not installed required plants
and machineries in an E-Waste
recycling facilities.

ii.  Unit has installed 02 number pit
furnaces which were found not in
operative condition.

iii. At the time of inspection unit is
engaged in dismantling activities of
E-waste, however recycling of E-
waste is not being carried out and
also not complying with E-waste
Management Rules 2016.

11.  Conclusion Based on physical Inspection, the Unit is
found to be non-complying. UPPCB has
issued Show Cause Notice to this unit

 
 
 
 
(ii)  M/s More Bright E Waste Recycler through its Authorised Signatory Pvt
C-78, Phase-III, MG Road, Industrial Area, Hapur-245101, Uttar Pradesh.

 

S.No Head Registration details furnished at E-
Waste EPR Portal

1.  Address C-78, Phase-III, MG Road, Industrial
Area, Hapur-245101, Uttar Pradesh.
 

2.  Date of Registration at E-Waste
EPR Portal

22.12.2023

3.  Consent granted for recycling of
EEE Types
(Based on CCA and availability
of machineries)

For 104 EEEs (ITEW, CEEW, LSEEW,
EETW, TLSEW & MDW) as listed in
Schedule –I of E(W)M Rules, 2022
 

4.  KYC Documents GST - 09AAMCM9670M1ZH
 
Company PAN Number - AAMCM9670M
 

5.  Consent Details & Validity
 

 
Issued by UPPCB
Application Id – 25243788
 
CCA Validity 09/03/2024 to 31/12/2028
The Unit was also authorized by UPPCB
as E-Waste Recycler under erstwhile E-

53

1086



waste (M) Rules, 2016
6.  Processing Capacity allocated

(As per CTO)
3240 MTA

7.  Machineries available with the
Unit.
(Based on GPS Video and
uploaded photographs)

Shredder Machine,
Compressor Cutting Machine,
Radiator Cutting Machine,
Components Remover Machine

8.  Pollution Control Devices Provided
9.  EPR Transactions During FY 2024-25 the unit has done

following operations:
E-Waste Procured: 2975.66 MT
E-Waste Recycled : 2875.19 MT

10.  Status of Physical Verification UPPCB carried out physical inspection
of the Unit on 16.06.2025 . The Unit was
having valid consent & authorization at
the time of inspection. The Unit is
reported to be complying

11.  Conclusion Based on physical verification  the unit is
complying

 
 
(iii)     BRP Infotech Pvt Ltd , F-381, UPSIDC Industrial Area Phase -1 MG
Road, Hapur – 245101, Uttar Pradesh

S.No Details Registration details furnished at E-
Waste EPR Portal

1.  Address F-381, UPSIDC Industrial Area Phase -1
MG Road, Hapur – 245101, Uttar
Pradesh
 

2.  Date of Registration at E-Waste
EPR Portal

11.03.2024

3.  Consent granted for recycling of
EEE Tyes

For all 106 EEEs listed in Schedule –I
E(W)M Rules, 2022
(Based on CCA and availability of
machineries)

4.  KYC Documents GST - 09AAFCB0143F1Z4
 
Company PAN Number - AAFCB0143F
 

5.  Consent Details & Validity
 

 
Issued by UPPCB
Application Id – 23095318
 
CCA  Validity  01/01/2024 to 31/12/2028
The Unit was also authorized by
UPPCB as E-Waste Recycler under
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erstwhile E_waste (M) Rules, 2016
6.  Processing Capacity allocated

(As per CTO)
6000 MTA

7.  Machineries available with the
Unit
(Based on GPS Video and
uploaded photographs)

Compressor Gas Recovery Machine,
Pulverizer Machine,
Plastic Cutting Machine,
AC Copper Coil Cutting Machine,
Drill Machine,
Compressor Core Cutting Machine,
Compressor Cutting Machine,
De-Gasing Machine

8.  Pollution Control Devices Provided
9.  EPR Transections During FY 2024-25 the unit has done

following operations:
E-Waste Procured: 3233.35 MT
E-Waste Recycled : 3225.36 MT

10.  Status of Physical Verification UPPCB carried out physical inspection
of the Unit on 16.06.2025 . The Unit was
having valid consent & authorization at
the time of inspection. The Unit is
reported to be complying

11.  Conclusion Based on physical verification  the unit is
complying

(iv). Hayat E-Recyclers Pvt Ltd , Plot no. F 53-54, MG Road, Industrial Area, Hapur
– 245101, Uttar Pradesh
 
 

S.No Details Registration details furnished at E-Waste
EPR Portal

1.  Address Plot no. F 53-54, MG Road, Industrial
Area, Hapur – 245101, Uttar Pradesh
 

2.  Date of Registration at E-
Waste EPR Portal

13.10.2023

3.  Consent granted for recycling
of EEE Tyes

For all 106 EEEs listed in Schedule –I
E(W)M Rules, 2022
(Based on CCA and availability of
machineries)

4.  KYC Documents GST - 09AADCH2236H1ZQ  
 
Company PAN Number - AADCH2236H
 

5.  Consent Details & Validity
 

 
Issued by UPPCB
Application Id – 22831888
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CCA  Validity  17/05/2024 to 31/12/2028
The Unit was also authorized by UPPCB
as E-Waste Recycler under erstwhile E-
waste (M) Rules, 2016

6.  Processing Capacity allocated
(As per CTO)

7920 MTA

7.  Machineries available with the
Unit
(Based on GPS Video and
uploaded photographs)

SSD Shredder, Shredder, Drill Machine,
Table Line, Dust Collecter, PCB
Components Machine, CRT Treatment
Facility, Ball Mil, Cable Stripping Machine,
Compressor Cutting Machine, Tube Light
Crushing Machine, Gas Recovery &Amp;
Handling Facility, Furnace, Electric
Furnace, Scrubber

8.  Pollution Control Devices Provided (Pollution system)
9.  EPR Transections During FY 2024-25 the unit has done

following operations:
E-Waste Procured: 3919.99 MT
E-Waste Recycled : 3919.99 MT

12.  Status of Physical Verification UPPCB carried out physical inspection of
the Unit on 16.06.2025. The Unit was
having valid consent & authorization at
the time of inspection. The Unit is
reported to be complying

13.  Conclusion Based on physical verification  the unit is
complying

 
 
 
 
(v)  BRP Infotech Pvt Ltd,  F-394, UPSIDC Industrial Area Phase -1 MG Road,
Hapur – 245101, Uttar Pradesh
 

S.No Details Registration details furnished at E-Waste
EPR Portal

1.  Address F-394, UPSIDC Industrial Area Phase -1
MG Road, Hapur – 245101, Uttar Pradesh
 

2.  Date of Registration at E-
Waste EPR Portal

15.03.2024

3.  Consent granted for recycling
of EEE Tyes

Total 103 EEEs (ITEW, CEEW, LIW,
LSEEW, EETW3, TLSEW & MDW) as per
Schedule I of  E(W)M Rules, 2022
 

4.  KYC Documents GST - 09AAFCB0143F1Z4
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Company PAN Number - AAFCB0143F
 

5.  Consent Details & Validity
 

CTO
Issued by UPPCB
Application Id – 6845358
 
CTO Validity 01/01/2020 to 31/12/2024
 
Consent to Authorization
Issued by UPPCB
Application Id – 20591018
 
CTA validity 24/04/2023 to 23/04/2028
 
 
The Unit was also authorized by UPPCB
as E-Waste Recycler under erstwhile E-
waste (M) Rules, 2016

6.  Processing Capacity
allocated (As per CTO)

9000 MTA

7.  Machineries available with
the Unit
(Based on GPS Video and
uploaded photographs)

Furnish, Belling Machine, Shredding
Machine, Plastic Shredding Machine,
Compressor Cutting Machine, Gas
Recovery Machine, Pulverizer Machine,
PCB Shredding Machine, PCB Component
Remove Machine, , Dust Collector,
Dismantle Table

8.  Pollution Control Devices Provided
9.  EPR Transections During FY 2024-25 the unit has done

following operations:
E-Waste Procured: 8015.42 MT
E-Waste Recycled : 8006.31 MT

14.  Status of Physical Verification UPPCB carried out physical inspection of
the Unit on 16.06.2025 . The Unit was
having valid consent & authorization at the
time of inspection. The Unit is reported to
be complying

15.  Conclusion Based on physical verification  the unit is
complying

 
 
 
 
 (vi)  Waste Recycling Studio, Plot No – 347, Sector – 3, Phase – 2 IMT Bawal,
Rewari, Haryana, 123501
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S.No Details Registration details furnished at E-
Waste EPR Portal

1.  Address Plot No-347 ,Sector-3 ,Phase-2 , IMT
Bawal ,Rewari , Haryana, 123501 ,
Bawal, Rewari , HARYANA-123501

2.  Date of Registration at E-Waste
EPR Portal

06.09.2023

3.  Consent granted for recycling of
EEE Tyes

Total 89 EEE (ITEW, CEEW, TLSEW,
LSEEW, LIW & EETW) as per Schedule
I of E(W)M Rules, 2022
 
 

4.  KYC Documents GST - 06AADFW7002M1Z2
 
Company PAN Number -
AADFW7002M
 

5.  Consent Details & Validity
 

CTO
Issued by HSPCB
Application Id – 35418458
 
CTO Validity 28/04/2023 to 30/09/2025
 
 
CTA
Issued by HSPCB
Application Id – 18721916
 
CTO Validity 01/04/2023 to 30/09/2025
 

6.  Processing Capacity allocated
(As per CTO)

5670 MTA

7.  Machineries available with the
Unit
(Based on GPS Video and
uploaded photographs)

Compressor Cutting, Bailing Machine,
Gas Recovery Machine, Dismantling
Tables / Area, Drill Machine, Shredder
With Conveyor, Wire Granulator, Motor
Cutting Machine, Wire Stripping
Machine, Pulverizer, Furnace

8.  Pollution Control Devices Provided
9.  EPR Transections During FY 2024-25 the unit has done

following operations:
E-Waste Procured: 5039.60 MT
E-Waste Recycled : 4989.60 MT

10.  Status of Physical Verification The Unit has been physically verified by
HSPCB on 25.06.2025.
The Unit is having valid consent &
authorization
The unit is reported to be complying
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11.  Conclusion Based on physical verification  the unit
is complying

 
 

vii.    Universal Power Solutions , Khatoni No.148, Kh NO. 15, Killa No. 6/2/2,3-10
Village – Heerapur, Sub – Tehsil – Mohna Ballabhgarh, Faridabad, Haryana
121004  

S.No Details Registration details furnished at E-Waste
EPR Portal

1.  Address Khatoni No.148, Kh NO. 15, Killa No.
6/2/2,3-10 Village – Heerapur, Sub –
Tehsil – Mohna Ballabhgarh, Faridabad,
Haryana 121004  

2.  Date of Registration at E-
Waste EPR Portal

06.02.2024

3.  Consent granted for recycling
of EEE Tyes

 105 EEE (ITEW, LIW, TLSEW, EETW,
CEEW, LSEEW & MDW) as per
Schedule I of E(W)M Rules, 2022

4.  KYC Documents GST - 06AAEFU0303J1ZJ
Company PAN Number -  AAEFU0303J
 

5.  Consent Details & Validity
 

CTO
Issued by HSPCB
Application Id – 77586376
 
CTO Validity 13/09/2024 to 30/09/2027
 
 
CTA
Issued by HSPCB
Application Id – 76314818
 
CTA Validity 01/10/2024 to 30/09/2027
 
The Unit was also authorized by UPPCB
as E-Waste Recycler under erstwhile E-
waste (M) Rules, 2016
 

6.  Processing Capacity allocated
(As per CTO)

6200 MTA

7.  Machineries available with the Compressor Recycling Setup, Gas
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Unit
(Based on GPS Video and
uploaded photographs)

Recovery Setup, Dismantling Table,
Shredder Machine, CRT Cutting Machine

8.  Pollution Control Devices Provided (APCD - Dust Collector, Air
Pollution Control Devices)

9.  EPR Transections During FY 2024-25 the unit has done
following operations:
E-Waste Procured: 3093.83 MT
E-Waste Recycled : 3271.95 MT

10.  Status of Physical Verification The Said Unit has been physically
verified by HSPCB in May 2025.
HSPCB has submitted verification report
to CPCB.
As per the Physical Verification report,
the unit is complying.
HSPCB is also respondent in the matter
and will be submitting report of the
physical verification along with its
affidavit

11.  Conclusion Based on physical Verification report the
unit is found to be complying
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AnnexureIX

Inspection of E-waste units under the jurisdiction of Regional Office, Uttar 

Pradesh  Pollution  Control  Board,  Ghaziabad  in  respect  of  Hon’ble 

National Green Tribunal, New Delhi order dated 03.03.2025 in O.A. No-

88/2025 in the matter of Devidas Khatri Vs MoEF&CC & Ors.

In compliance to aforesaid direction of Hon’ble National Green Tribunal, New 

Delhi, inspection of respondent E-waste units listed at sl. No. 7, 8, 9, 10 and 11 

were  carried  out  by  Officials  from  Uttar  Pradesh  Pollution  Control  Board, 

Ghaziabad. Unit wise detailed inspection report is as follows:-

(a) M/s LIMR RECYCLING, PLOT NO.G-256 PHASE 1,INDUSTRIAL AREA, M.G 

ROAD,HAPUR (U.P.) (Respondent No. 07):-

1. Name of Industry & Address M/s.  LIMR  RECYCLING, 
PLOT  NO.G-256  PHASE 
1,INDUSTRIAL AREA, M.G 
ROAD,HAPUR

2. Operational Status Operational
3. Unit  Representative  with  designation 

present during Inspection
Shri Waseem Malik, 
Proprietor 

4. Inspected by Name & Desiganation Vipul Kumar, A.E.E.
5. Inspection Date 16.06.2025
6. Raw Material with quantity (MTD) Electrical  and  electronic 

waste 300 MT/ Month
7. Product with quantity (MTD) COLLECTION 

DISMENTLING 
SEGREGATION  AND 
RECYCLING  OF  EWASTE 
300 MT/Month

8. By-Product with quantity (MTD) N.A.
9. Status of CCA Granted Valid  upto 

31.12.2026
(Annexure-1)

10. Status  of  Hazardous  Waste 
Athurization

Granted Valid upto 
31.12.2026 
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(Annexure-2)
11. Status of E-Waste EPR Granted 

Recycler ID-9359 Capacity-
3600  MT/Year

12. Details of Water Pollution and its control
Water Consumption (KLD)
a) Domestic 2.0 KLD
b) Industrial Nil
Water Discharge (KLD)
a) Domestic 1.2 KLD
b) Industrial Nil
13. Details of Air Pollution and its control
a) Source  of  Air  Pollution  (With 

Capacity)
Pit Furnace -02 

b) APCS Status Hood, Wet scrubber, ID Fan
c) Fuel Used (with Capacity) LSHS/LPG/PNG
d) Details of Stack 30 Meter from GL
e) OCEMS status Not Installed.
14 Has  industry  submitted  stack 

monitoring report from approved lab, 
if so details

No submitted 

15 Details of DG sets NA
16 Form-6  (E-Waste  Manifest)  E-waste 

Rules.  Copy  of  yellow  and  green 
Manifest-Form  6.  Dharma  kanta 
(Weigh  bridge)  receipt  along  with 
pictures.

Unit  has  provided  E-Waste 
Manifest  and  Weigh  bridge 
receipt  in  form-6  which  is 
annexed as Annexure-3.

17 Details  of  different  items  after 
segregation (As per Schedule-I)

Printed  circuit  board, 
batteries,  plastic,  copper, 
aluminium,  toner  cartridge, 
glass  

18 Facility of destroying or permanently 
deleting the data stored in the memory 
of end of life electronic products

Facility  for 
Destroying/deleting  data 
stored in the memory through 
hammering is available.

19 Availability  of  equipment  Weigh 
bridge Screwdrivers, wrenches, pliers, 
wire  cutters,  tongs,  hammers  etc. 
Collection boxes Dismantling table.

Yes, Available 

20 Dismantling Technique
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Manual Semi-automatic Automatic
  

21 Equipment  for  Shredding/crushing/ 
fine grinding/wet grinding/enrichment 
operations, 
gravity/magnetic/density/eddy  current 
separation  and  associated  pollution 
control system

 Dismantling  tables 
(with  Suction  hoods 
connected with cyclone 
and  appropriate  stack 
height above roof/shed)

 Weighing machine
 Screwdrivers set
 Wrenches, 
 Pliers
 Cutters
 Tongs Hammers
 Collection Boxes

22 Pyro  metallurgical  operations-
Smelting  Furnace  and  associated  gas 
cleaning and pollution control system

Pit  Furnace  -02  along  with 
Hood, Wet scrubber,  ID Fan 
and 30 meter stack.

23 Hydrometallurgical  operations/ 
Chemical Leaching and associated gas 
cleaning and pollution control system

Precious  metal  recovery 
system is not installed in the 
unit.

24 Melting, casting, moulding operations 
(for  metals  and  plastics)  and 
associated gas cleaning and pollution 
control system

 Melting/casting furnace 
along with  Hood,  Wet 
scrubber,  ID  Fan  and 
30 meter stack.

25 CRT/LCD/Plasma processing CRT/LCD/Plasma processing 
is not being carried out by the 
unit.

26 Funnel and Panel glass (for splitting) 
arrangement

Not in process.

27 Splitting  Technology  (The  CRT 
should be split  into funnel and panel 
glass  using  different  splitting 
technology  such  as  Ni-Chrome  hot 
wire cutting, Diamond wire method or 
Diamond  saw  separation  in  a  closed 
chamber under low vacuum conditions 
(650 mm of Hg). Out of above which 
technology is being used

Not in process.
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28 Arrangement  for  removal  of  internal 
phosphor coating from the inner side 
of  panel  glass  (may  use  an  abrasive 
wire  brush  with  suction  arrangement 
under low pressure as given above

Not in process.

29 High efficiency bag-filter system (The 
extracted air  is  cleaned through high 
efficiency  bag-filter  system  and 
residue to be collected in appropriate 
labelled containers and then disposed 
to at an authorised Treatment Storage 
and Disposal Facility (TSDF).

Not in process.

30 Automatic Shredding for CRT

Segregated CRTs can also be shredded 
in  automatic  shredding  machine  s 
connected with dust control systems

Not in process.

31 The mixed shredded glass is separated 
into leaded glass and glass cullet using 
electro-magnetic  field  or  by  density 
separation.

Not in process.

32 Toner Cartridge recycling Toner  Cartridge  recycling  is 
not being done, however it is 
sent  to  Hazardous  vendor 
(TSDF)

33 Availability  of  de-dusting  and  dust 
collection Equipment
Suction 

hood
Bag 
filter

Cyclo
ne

Ventin
g 

throug
h stack

   

Available  all  dust  collection 
equipment

34 Availability  of  Noise  Control 
equipment (Acoustic enclosure)

Installed 

35 Availability  of  personal  protective 
equipment  (PPE).  Goggles,  masks, 
gloves, helmet and gumboot etc.

Yes,  personal  protective 
equipment (PPE) for workers 
is available.

36 Operation and maintenance record of 
equipment such as bag filter, cyclone 
etc.

Installed  but  not  operative 
condition.
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37 Details  of  available  space  for 
dismantling/recycling  and  other 
activities

As  per  allotment  letter  total 
plot area is.1162.50sqm

38 Details  of  skill  development/training 
program  and  safety  measures  for 
workers

-

39 Details  of  facility  for  maintaining 
leakage of compressor oil, refrigerant 
gas.

Adequate  facility  for 
refrigerant  gas 
recovery/compressor  oil 
recovery  with  control 
mechanism is installed.

40 Flow Chart of processing. Attached as Annexure-4
41 Flow chart of ETP. -
42 Flow chart of APCD. Attached as Annexure-5
43 Analytical  data  of  air  and  water 

quality.
Not submitted 

44 Sales  detail  of  recovered  material 
along with name of authorised vendors 
and quantity

Unit  has  provided  details  of 
Raw  Material,  Product  and 
sales (annexed as  Annexure-
6)

45 For  fluorescent  and  other  mercury 
containing  lamp  -  Arrangements  for 
following to be ascertained: 

 Mechanical feeding system 
 Mercury spill collection system
 Lamp crushing system 
 Distillation system 
 Air  pollution  control  system 

(APCS) 
 HEPA  (High  Efficiency 

Particulate Arrestor)

Fluorescent  and  other 
mercury  containing  lamp  is 
not being processed by unit.

46  Activated carbon filter system 
 Analytical data of mercury in air 

and water 

 Record of fluorescent and other 

mercury  containing  lamp 

collected and recycled, recovery 

of  mercury  and  other 

Fluorescent  and  other 
mercury  containing  lamp  is 
not being processed by unit.
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components. 

 Record  pertaining  to  the 

generation,  storage,  transport 

and  disposal  of  the  waste 

generated in the process. 

Photographs of Plant Machinery, ETP/APCS taken at the time of 
inspection are given below:-
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Obervation/Action taken:-
(i) Unit has not installed required plants and machineries in an E-Waste 

recycling facilities.
(ii) Unit has installed 02 number pit  furnaces which were found not in 

operative condition.
(iii) At the time of inspection unit is engaged in dismantling activities of 

E-waste, however recycling of E-waste is not being carried out and 
also not comlying with E-waste Mangement Rules 2016.

(iv) In view of the above fact inspection report/recommendation was sent 
to  UPPCB,  Lucknow  on  17.06.2025  to  take  action  under  the 
provisions of Air (Prevention and Control of Pollution) Act, 1981 and 
also imposing of Environemental Compensition against the unit. Copy 
of the same is annexed as Annexure-7.

(b) M/s  MORE  BRIGHT  E  WASTE  RECYCLER  PVT  LTD,  PLOT  NO.C-78, 

INDUSTRIAL AREA, M.G ROAD,HAPUR (U.P.) (Respondent No. 08):-

1. Name of Industry & Address M/s  MORE  BRIGHT  E 
WASTE  RECYCLER  PVT 
LTD,  PLOT  NO.C-78, 
INDUSTRIAL  AREA,  M.G 
ROAD,HAPUR

2. Operational Status Operational
3. Unit  Representative  with  designation 

present during Inspection
Shri Amiruddin Malik, 
Director 
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4. Inspected by Name & Desiganation Vipul Kumar, A.E.E.
5. Inspection Date 16.06.2025
6. Raw Material with quantity (MTD) Electrical  and  electronic 

waste 270 MT/ Month
7. Product with quantity (MTD) COLLECTION 

DISMENTLING 
SEGREGATION  AND 
RECYCLING  OF  EWASTE 
270 MT/Month

8. By-Product with quantity (MTD) N.A.
9. Status of CCA Granted Valid  upto 

31.12.2028
(Annexure-8)

10. Status  of  Hazardous  Waste 
Athurization

Granted Valid upto 
31.12.2028 
(Annexure-9)

11. Status of E-Waste EPR Granted 
Recycler ID-9235, Capacity-
3240  MT/Year

12. Details of Water Pollution and its control
Water Consumption (KLD)
c) Domestic 1.0 KLD
d) Industrial Nil
Water Discharge (KLD)
c) Domestic 0.8 KLD
d) Industrial Nil
13. Details of Air Pollution and its control
f) Source  of  Air  Pollution  (With 

Capacity)
Pit Furnace -01 

g) APCS Status Hood, Wet scrubber, ID Fan
h) Fuel Used (with Capacity) LPG/PNG
i) Details of Stack 30 Meter from GL
j) OCEMS status Not Installed.
14 Has  industry  submitted  stack 

monitoring report from approved lab, 
if so details

Yes,  (Copy  of  stack 
monitoring report attached as 
Annexure-10)

15 Details of DG sets NA
16 Form-6  (E-Waste  Manifest)  E-waste 

Rules.  Copy  of  yellow  and  green 
Manifest-Form  6.  Dharma  kanta 

Unit  has  provided  E-Waste 
Manifest  and  Weigh  bridge 
receipt  in  form-6  which  is 
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(Weigh  bridge)  receipt  along  with 
pictures.

annexed as Annexure-11.

17 Details  of  different  items  after 
segregation (As per Schedule-I)

Printed  circuit  board, 
batteries,  plastic,  copper, 
aluminium,  toner  cartridge, 
glass  

18 Facility of destroying or permanently 
deleting the data stored in the memory 
of end of life electronic products

Facility  for 
Destroying/deleting  data 
stored in the memory through 
hammering is available.

19 Availability  of  equipment  Weigh 
bridge Screwdrivers, wrenches, pliers, 
wire  cutters,  tongs,  hammers  etc. 
Collection boxes Dismantling table.

Yes, Available 

20 Dismantling Technique
Manual Semi-automatic Automatic

  

21 Equipment  for  Shredding/crushing/ 
fine grinding/wet grinding/enrichment 
operations, 
gravity/magnetic/density/eddy  current 
separation  and  associated  pollution 
control system

 Dismantling  tables 
(with  Suction  hoods 
connected with cyclone 
and  appropriate  stack 
height above roof/shed)

 Shredder
 Magnetic separator
 Conveyer 
 Compressor  cutting 

machine
 Refrigerant  gas 

recovery/compressor 
oil  recovery  with 
control mechanism.

 Component  removing 
machine.

 Bailing machine 
 Smelting furnace
 Wire  cutter/peeling 

machine
 Weighing machine
 PCB  component 
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recovery 

22 Pyro  metallurgical  operations-
Smelting  Furnace  and  associated  gas 
cleaning and pollution control system

Pit  Furnace  -01  along  with 
Hood, Wet scrubber,  ID Fan 
and 30 meter stack.

23 Hydrometallurgical  operations/ 
Chemical Leaching and associated gas 
cleaning and pollution control system

Precious  metal  recovery 
system is not installed in the 
unit.

24 Melting, casting, moulding operations 
(for  metals  and  plastics)  and 
associated gas cleaning and pollution 
control system

 Melting/casting furnace 
along with  Hood,  Wet 
scrubber,  ID  Fan  and 
30 meter stack.

 Plastic  shredding 
machine equipped with 
bag filter.

25 CRT/LCD/Plasma processing At present  CRT/LCD/Plasma 
processing  is  not  being 
carried out by the unit.

26 Funnel and Panel glass (for splitting) 
arrangement

Not in process.

27 Splitting  Technology  (The  CRT 
should be split  into funnel and panel 
glass  using  different  splitting 
technology  such  as  Ni-Chrome  hot 
wire cutting, Diamond wire method or 
Diamond  saw  separation  in  a  closed 
chamber under low vacuum conditions 
(650 mm of Hg). Out of above which 
technology is being used

Not in process.

28 Arrangement  for  removal  of  internal 
phosphor coating from the inner side 
of  panel  glass  (may  use  an  abrasive 
wire  brush  with  suction  arrangement 
under low pressure as given above

Not in process.

29 High efficiency bag-filter system (The 
extracted air  is  cleaned through high 
efficiency  bag-filter  system  and 
residue to be collected in appropriate 
labelled containers and then disposed 
to at an authorised Treatment Storage 

Not in process.
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and Disposal Facility (TSDF).
30 Automatic Shredding for CRT

Segregated CRTs can also be shredded 
in  automatic  shredding  machine  s 
connected with dust control systems

Not in process.

31 The mixed shredded glass is separated 
into leaded glass and glass cullet using 
electro-magnetic  field  or  by  density 
separation.

Not in process.

32 Toner Cartridge recycling Toner  Cartridge  recycling  is 
not being done, however it is 
sent  to  Hazardous  vendor 
(TSDF)

33 Availability  of  de-dusting  and  dust 
collection Equipment
Suction 

hood
Bag 
filter

Cyclo
ne

Ventin
g 

throug
h stack

   

Available  all  dust  collection 
equipment

34 Availability  of  Noise  Control 
equipment (Acoustic enclosure)

Installed 

35 Availability  of  personal  protective 
equipment  (PPE).  Goggles,  masks, 
gloves, helmet and gumboot etc.

Yes,  personal  protective 
equipment (PPE) for workers 
are available.

36 Operation and maintenance record of 
equipment such as bag filter, cyclone 
etc.

Install/operational  however 
no  maintenance  record  was 
provided 

37 Details  of  available  space  for 
dismantling/recycling  and  other 
activities

As  per  allotment  letter  total 
plot area is 1000 sqm

38 Details  of  skill  development/training 
program  and  safety  measures  for 
workers

As  per  unit  representative 
training  program  and  safety 
measures for workers is being 
conducted  in  every  03 
months.

39 Details  of  facility  for  maintaining 
leakage of compressor oil, refrigerant 
gas.

Adequate  facility  for 
refrigerant  gas 
recovery/compressor  oil 
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recovery  with  control 
mechanism is installed. 

40 Flow Chart of processing. Attached as Annexure-12
41 Flow chart of ETP. -
42 Flow chart of APCD. Attached as Annexure-12
43 Analytical  data  of  air  and  water 

quality.
Unit  has  submitted  stack 
emission,  monitoring  report 
conducted  by  Enviro  Tech 
Services Pvt Ltd, Ghaziabad. 
Copy attached as  Annexure-
13

44 Sales  detail  of  recovered  material 
along with name of authorised vendors 
and quantity

Details  attached  as 
Annexure-14.

45 For  fluorescent  and  other  mercury 
containing  lamp  -  Arrangements  for 
following to be ascertained: 

 Mechanical feeding system 
 Mercury spill collection system
 Lamp crushing system 
 Distillation system 
 Air  pollution  control  system 

(APCS) 
 HEPA  (High  Efficiency 

Particulate Arrestor)

Fluorescent  and  other 
mercury  containing  lamp  is 
not being processed by unit.

46  Activated carbon filter system 
 Analytical data of mercury in air 

and water 
 Record of fluorescent and other 

mercury  containing  lamp 

collected and recycled, recovery 

of  mercury  and  other 

components. 

 Record  pertaining  to  the 
generation,  storage,  transport 
and  disposal  of  the  waste 
generated in the process. 

Fluorescent  and  other 
mercury  containing  lamp  is 
not being processed by unit.
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Photographs  of  Plant  Machinery,  ETP/APCS  taken  at  the  time  of 
inspection are given below:-
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Observations:-
(i) Unit is having valid CCA uder the Water (Prevention and Control of 

Pollution)  Act 1974,  Air  (Prevention  and  Control  of  Pollution) 
Act 1981, Hazardous waste Authorization under Hazardous and other 
Wastes (Management & Transboundary Movement) Rules, 2016 and 
EPR authorization under E-Waste Management System Portal under 
E-Waste (Management) Rules, 2022.

(ii) Unit is engaged in dismantling, segregation and recycling of E-waste. 
During  inspection  facilities  installed  for  dismantling,  segregation 
recycling  and  associated  pollution  control  system  were  found 
operational.
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(c) M/s  B.R.P  INFOTECH  PVT  LTD,  PLOT NO.F-381  PHASE  1,INDUSTRIAL 

AREA, M.G ROAD,HAPUR (U.P.) (Respondent No. 09):-

1. Name of Industry & Address M/s. B.R.P INFOTECH PVT 
LTD,  PLOT  NO.F-394 
PHASE  1,  INDUSTRIAL 
AREA, M.G ROAD,HAPUR

2. Operational Status Operational
3. Unit  Representative  with  designation 

present during Inspection
Shri Vinay Kumar Singh, 
Director 

4. Inspected by Name & Desiganation Vipul Kumar, A.E.E.
5. Inspection Date 16.06.2025
6. Raw Material with quantity (MTD) Electrical  and  electronic 

waste 500 MT/ Month
7. Product with quantity (MTD) COLLECTION 

DISMENTLING 
SEGREGATION  AND 
RECYCLING  OF  EWASTE 
500 MT/Month

8. By-Product with quantity (MTD) N.A.
9. Status of CCA Granted Valid  upto 

31.12.2028
(Annexure-15)

10. Status  of  Hazardous  Waste 
Athurization

Granted Valid upto 
10.09.2025 
(Annexure-16)

11. Status of E-Waste EPR Granted 
Recycler ID-7979, Capacity-
6000  MT/Year
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12. Details of Water Pollution and its control
Water Consumption (KLD)
e) Domestic 2.0 KLD
f) Industrial Nil
Water Discharge (KLD)
e) Domestic 1.6 KLD
f) Industrial Nil
13. Details of Air Pollution and its control
k) Source  of  Air  Pollution  (With 

Capacity)
Pit  Furnace  -01  (Capacity-
300Kg/hr)

l) APCS Status Hood, Wet scrubber, ID Fan
m) Fuel Used (with Capacity) LSHS-60 KG/Day
n) Details of Stack 30 Meter from GL
o) OCEMS status Not Installed.
14 Has  industry  submitted  stack 

monitoring report from approved lab, 
if so details

Yes,  (Copy  of  stack 
monitoring report attached as 
Annexure-17)

15 Details of DG sets DG set 45 KVA (Dual Fuel)
16 Form-6  (E-Waste  Manifest)  E-waste 

Rules.  Copy  of  yellow  and  green 
Manifest-Form  6.  Dharma  kanta 
(Weigh  bridge)  receipt  along  with 
pictures.

Unit  has  provided  E-Waste 
Manifest  and  Weigh  bridge 
receipt  in  form-6  which  is 
annexed as Annexure-18.

17 Details  of  different  items  after 
segregation (As per Schedule-I)

Printed  circuit  board, 
batteries,  plastic,  copper, 
aluminium,  toner  cartridge, 
glass  

18 Facility of destroying or permanently 
deleting the data stored in the memory 
of end of life electronic products

Facility  for 
Destroying/deleting  data 
stored in the memory through 
hammering is available.

19 Availability  of  equipment  Weigh 
bridge Screwdrivers, wrenches, pliers, 
wire  cutters,  tongs,  hammers  etc. 
Collection boxes Dismantling table.

Yes, Available 

20 Dismantling Technique

Manual Semi-
automatic

Automatic

  
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21 Equipment  for  Shredding/crushing/ 
fine grinding/wet grinding/enrichment 
operations, 
gravity/magnetic/density/eddy  current 
separation  and  associated  pollution 
control system

 Dismantling  tables 
(with  Suction  hoods 
connected with cyclone 
and  appropriate  stack 
height above roof/shed)

 Shredder
 Magnetic separator
 Eddy current separator
 Conveyer 
 Compressor  cutting 

machine
 Refrigerant  gas 

recovery/compressor 
oil  recovery  with 
control mechanism.

 Component  removing 
machine.

 Bailing machine 
 Smelting furnace
 Wire  cutter/peeling 

machine
 Weighing machine

22 Pyro  metallurgical  operations-
Smelting  Furnace  and  associated  gas 
cleaning and pollution control system

Pit  Furnace  -01  (Capacity-
300Kg/hr)  along  with  Hood, 
Wet scrubber, ID Fan and 30 
meter stack.

23 Hydrometallurgical  operations/ 
Chemical Leaching and associated gas 
cleaning and pollution control system

Precious  metal  recovery 
system is not installed in the 
unit,  however  recovery  of 
precious  metal  is  being 
carried  out  in  co-unit  M/s 
B.R.P  INFOTECH  PVT 
LTD,  PLOT  NO.F-394 
PHASE  1,  INDUSTRIAL 
AREA, M.G ROAD, HAPUR

24 Melting, casting, moulding operations 
(for  metals  and  plastics)  and 
associated gas cleaning and pollution 
control system

 Melting/casting furnace 
along with  Hood,  Wet 
scrubber,  ID  Fan  and 
30 meter stack.
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 Plastic  shredding 
machine equipped with 
bag filter.

25 CRT/LCD/Plasma processing CRT/LCD/Plasma processing 
is not being carried out by the 
unit.

26 Funnel and Panel glass (for splitting) 
arrangement

Not in process.

27 Splitting  Technology  (The  CRT 
should be split  into funnel and panel 
glass  using  different  splitting 
technology  such  as  Ni-Chrome  hot 
wire cutting, Diamond wire method or 
Diamond  saw  separation  in  a  closed 
chamber under low vacuum conditions 
(650 mm of Hg). Out of above which 
technology is being used

Not in process.

28 Arrangement  for  removal  of  internal 
phosphor coating from the inner side 
of  panel  glass  (may  use  an  abrasive 
wire  brush  with  suction  arrangement 
under low pressure as given above

Not in process.

29 High efficiency bag-filter system (The 
extracted air  is  cleaned through high 
efficiency  bag-filter  system  and 
residue to be collected in appropriate 
labelled containers and then disposed 
to at an authorised Treatment Storage 
and Disposal Facility (TSDF).

Not in process.

30 Automatic Shredding for CRT

Segregated CRTs can also be shredded 
in  automatic  shredding  machine  s 
connected with dust control systems

Not in process.

31 The mixed shredded glass is separated 
into leaded glass and glass cullet using 
electro-magnetic  field  or  by  density 
separation.

Not in process.

32 Toner Cartridge recycling Toner  Cartridge  recycling  is 
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not being done, however it is 
sent  to  Hazardous  vendor 
(TSDF)

33 Availability  of  de-dusting  and  dust 
collection Equipment
Suction 

hood
Bag 
filter

Cyclo
ne

Ventin
g 

throug
h stack

   

Available  all  dust  collection 
equipment

34 Availability  of  Noise  Control 
equipment (Acoustic enclosure)

Installed 

35 Availability  of  personal  protective 
equipment  (PPE).  Goggles,  masks, 
gloves, helmet and gumboot etc.

Yes,  personal  protective 
equipment (PPE) for workers 
are available.

36 Operation and maintenance record of 
equipment such as bag filter, cyclone 
etc.

Install/operational  however 
no  maintenance  record  was 
provided 

37 Details  of  available  space  for 
dismantling/recycling  and  other 
activities

As  per  allotment  letter  total 
plot area is 605 sqm

38 Details  of  skill  development/training 
program  and  safety  measures  for 
workers

As  per  unit  representative 
training  program  and  safety 
measures for workers is being 
conducted  in  every  03 
months.

39 Details  of  facility  for  maintaining 
leakage of compressor oil, refrigerant 
gas.

Adequate  facility  for 
refrigerant  gas 
recovery/compressor  oil 
recovery  with  control 
mechanism is installed. 

40 Flow Chart of processing. Attached as Annexure-19
41 Flow chart of ETP. -
42 Flow chart of APCD. Attached as Annexure-20
43 Analytical  data  of  air  and  water 

quality.
Unit  has  submitted  ambient 
air,  Ambient  noise,  stack 
emission,  ground  water 
quality  data  conducted  by 
Vani  analytical  research  Pvt 
Ltd, Hapur. Copy attached as 
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Annexure-21
44 Sales  detail  of  recovered  material 

along with name of authorised vendors 
and quantity

Unit  has  provided  details  of 
stock  copy  annexed  as 
Annexure-22.

45 For  fluorescent  and  other  mercury 
containing  lamp  -  Arrangements  for 
following to be ascertained: 

 Mechanical feeding system 
 Mercury spill collection system
 Lamp crushing system 
 Distillation system 
 Air  pollution  control  system 

(APCS) 
 HEPA  (High  Efficiency 

Particulate Arrestor)

Fluorescent  and  other 
mercury  containing  lamp  is 
not being processed by unit.

46  Activated carbon filter system 
 Analytical data of mercury in air 

and water 
 Record of fluorescent and other 

mercury  containing  lamp 
collected and recycled, recovery 
of  mercury  and  other 
components. 

 Record  pertaining  to  the 
generation,  storage,  transport 
and  disposal  of  the  waste 
generated in the process. 

Fluorescent  and  other 
mercury  containing  lamp  is 
not being processed by unit.

Photographs of Plant Machinery, ETP/APCS taken at the time of 
inspection are given below:-
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Observations:-
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(i) Unit is having valid CCA uder the Water (Prevention and Control of 
Pollution)  Act 1974,  Air  (Prevention  and  Control  of  Pollution) 
Act 1981, Hazardous waste Authorization under Hazardous and other 
Wastes (Management & Transboundary Movement) Rules, 2016 and 
EPR authorization under E-Waste Management System Portal under 
E-Waste (Management) Rules, 2022.

(ii) Unit is engaged in dismantling, segregation and recycling of E-waste. 
During  inspection  facilities  installed  for  dismantling,  segregation 
recycling  and  associated  pollution  control  system  were  found 
operational.

(d)M/s HAYAT E-RECYCLERS PRIVATE LIMITED, PLOT NO.F-
53, F-54 PHASE 1,INDUSTRIAL AREA, M.G ROAD,HAPUR(U.P.) 
(Respondent No. 10):-
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1. Name of Industry & Address M/s.  HAYAT  E-
RECYCLERS  PRIVATE 
LIMITED,  PLOT  NO.F-53, 
F-54  PHASE  1, 
INDUSTRIAL  AREA,  M.G 
ROAD, HAPUR (U.P.)

2. Operational Status Operational
3. Unit  Representative  with  designation 

present during Inspection
Shri Akram Malik, Director 

4. Inspected by Name & Desiganation Vipul Kumar, A.E.E.
5. Inspection Date 16.06.2025
6. Raw Material with quantity (MTD) Electrical  and  electronic 

waste 660 MT/ Month
7. Product with quantity (MTD) COLLECTION 

DISMENTLING.SEGREGA
TION  AND  RECYCLING 
OF EWASTE 660 MT/Month

8. By-Product with quantity (MTD) N.A.
9. Status of CCA Granted Valid  upto 

31.12.2028
(Annexure-23)

10. Status  of  Hazardous  Waste 
Athurization

Granted Valid upto 
17.09.2028  (Annexure-24)

11. Status of E-Waste EPR Granted 
Recycler ID-171, Capacity-
7920  MT/Year

12. Details of Water Pollution and its control
Water Consumption (KLD)
g) Domestic 1.0 KLD
h) Industrial Nil
Water Discharge (KLD)
g) Domestic 0.8 KLD
h) Industrial Nil
13. Details of Air Pollution and its control
p) Source  of  Air  Pollution  (With 

Capacity)
Pit  Furnace  -01  (Capacity-
100Kg/hr)

q) APCS Status Hood, Wet scrubber, ID Fan
r) Fuel Used (with Capacity) LSHS/Gas
s) Details of Stack 30 Meter from GL
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t) OCEMS status Not Installed.
14 Has  industry  submitted  stack 

monitoring report from approved lab, 
if so details

Yes,  (Copy  of  stack 
monitoring report attached as 
Annexure-24)

15 Details of DG sets DG set 40 KVA (Dual Fuel)
16 Form-6  (E-Waste  Manifest)  E-waste 

Rules.  Copy  of  yellow  and  green 
Manifest-Form  6.  Dharma  kanta 
(Weigh  bridge)  receipt  along  with 
pictures.

Unit  has  provided  E-Waste 
Manifest  and  Weigh  bridge 
receipt  in  form-6  which  is 
annexed as Annexure-26.

17 Details  of  different  items  after 
segregation (As per Schedule-I)

Printed  circuit  board, 
batteries,  plastic,  copper, 
aluminium,  toner  cartridge, 
glass  

18 Facility of destroying or permanently 
deleting the data stored in the memory 
of end of life electronic products

Facility  for 
Destroying/deleting  data 
stored in the memory through 
hammering is available.

19 Availability  of  equipment  Weigh 
bridge Screwdrivers, wrenches, pliers, 
wire  cutters,  tongs,  hammers  etc. 
Collection boxes Dismantling table.

Yes, Available 

20 Dismantling Technique
Manual Semi-automatic Automatic

  

21 Equipment  for  Shredding/crushing/ 
fine grinding/wet grinding/enrichment 
operations, 
gravity/magnetic/density/eddy  current 
separation  and  associated  pollution 
control system

 Dismantling  tables 
(with  Suction  hoods 
connected with cyclone 
and  appropriate  stack 
height above roof/shed)

 Shredder
 Magnetic separator
 Conveyer 
 Compressor  cutting 

machine
 Refrigerant  gas 

recovery/compressor 
oil  recovery  with 
control mechanism.

 Component  removing 
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machine.
 Bailing machine 
 Smelting furnace
 Wire  cutter/peeling 

machine
 Weighing machine
 Tube  light  Crushing 

machine
 CRT Machine

22 Pyro  metallurgical  operations-
Smelting  Furnace  and  associated  gas 
cleaning and pollution control system

Pit  Furnace  -01  (Capacity-
100Kg/hr)  along  with  Hood, 
Wet scrubber, ID Fan and 30 
meter stack.

23 Hydrometallurgical  operations/ 
Chemical Leaching and associated gas 
cleaning and pollution control system

Precious  metal  recovery 
system is not installed in the 
unit.

24 Melting, casting, moulding operations 
(for  metals  and  plastics)  and 
associated gas cleaning and pollution 
control system

 Melting/casting furnace 
along with  Hood,  Wet 
scrubber,  ID  Fan  and 
30 meter stack.

 Plastic  shredding 
machine equipped with 
bag filter.

25 CRT/LCD/Plasma processing At present  CRT/LCD/Plasma 
processing  is  not  being 
carried out by the unit.

26 Funnel and Panel glass (for splitting) 
arrangement

Not in process.

27 Splitting  Technology  (The  CRT 
should be split  into funnel and panel 
glass  using  different  splitting 
technology  such  as  Ni-Chrome  hot 
wire cutting, Diamond wire method or 
Diamond  saw  separation  in  a  closed 
chamber under low vacuum conditions 
(650 mm of Hg). Out of above which 
technology is being used

Not in process.

28 Arrangement  for  removal  of  internal 
phosphor coating from the inner side 

Not in process.
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of  panel  glass  (may  use  an  abrasive 
wire  brush  with  suction  arrangement 
under low pressure as given above

29 High efficiency bag-filter system (The 
extracted air  is  cleaned through high 
efficiency  bag-filter  system  and 
residue to be collected in appropriate 
labelled containers and then disposed 
to at an authorised Treatment Storage 
and Disposal Facility (TSDF).

Not in process.

30 Automatic Shredding for CRT

Segregated CRTs can also be shredded 
in  automatic  shredding  machine  s 
connected with dust control systems

Not in process.

31 The mixed shredded glass is separated 
into leaded glass and glass cullet using 
electro-magnetic  field  or  by  density 
separation.

Not in process.

32 Toner Cartridge recycling Toner  Cartridge  recycling  is 
not being done, however it is 
sent  to  Hazardous  vendor 
(TSDF)

33 Availability  of  de-dusting  and  dust 
collection Equipment
Suction 

hood
Bag 
filter

Cyclo
ne

Ventin
g 

throug
h stack

   

Available  all  dust  collection 
equipment

34 Availability  of  Noise  Control 
equipment (Acoustic enclosure)

Installed 

35 Availability  of  personal  protective 
equipment  (PPE).  Goggles,  masks, 
gloves, helmet and gumboot etc.

Yes,  personal  protective 
equipment (PPE) for workers 
are available.

36 Operation and maintenance record of 
equipment such as bag filter, cyclone 
etc.

Install/operational  however 
no  maintenance  record  was 
provided 

37 Details  of  available  space  for 
dismantling/recycling  and  other 

As  per  allotment  letter  total 
plot area is 1200 sqm
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activities
38 Details  of  skill  development/training 

program  and  safety  measures  for 
workers

As  per  unit  representative 
training  program  and  safety 
measures for workers is being 
conducted  in  every  03 
months.

39 Details  of  facility  for  maintaining 
leakage of compressor oil, refrigerant 
gas.

Adequate  facility  for 
refrigerant  gas 
recovery/compressor  oil 
recovery  with  control 
mechanism is installed. 

40 Flow Chart of processing. Attached as Annexure-27
41 Flow chart of ETP. -
42 Flow chart of APCD. Attached as Annexure-28
43 Analytical  data  of  air  and  water 

quality.
Unit  has  submitted  stack 
emission,  monitoring  report 
conducted  by  Enviro  Tech 
Services Pvt Ltd, Ghaziabad.

44 Sales  detail  of  recovered  material 
along with name of authorised vendors 
and quantity

Unit has provided details  of 
E-waste collection, recovered 
material  and  sales  (Copy 
annexed as Annexure-29)

45 For  fluorescent  and  other  mercury 
containing  lamp  -  Arrangements  for 
following to be ascertained: 

 Mechanical feeding system 
 Mercury spill collection system
 Lamp crushing system 
 Distillation system 
 Air  pollution  control  system 

(APCS) 
 HEPA  (High  Efficiency 

Particulate Arrestor)

Fluorescent  and  other 
mercury  containing  lamp  is 
not being processed by unit.

46  Activated carbon filter system 
 Analytical data of mercury in air 

and water 
 Record of fluorescent and other 

mercury  containing  lamp 
collected and recycled, recovery 
of  mercury  and  other 

Fluorescent  and  other 
mercury  containing  lamp  is 
not being processed by unit.
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components. 
 Record  pertaining  to  the 

generation,  storage,  transport 
and  disposal  of  the  waste 
generated in the process. 

Photographs of Plant Machinery, ETP/APCS taken at the time of 
inspection are given below:-
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Observations:-
(i) Unit is having valid CCA uder the Water (Prevention and Control of 

Pollution)  Act 1974,  Air  (Prevention  and  Control  of  Pollution) 
Act 1981, Hazardous waste Authorization under Hazardous and other 
Wastes (Management & Transboundary Movement) Rules, 2016 and 
EPR authorization under E-Waste Management System Portal under 
E-Waste (Management) Rules, 2022.

(ii) Unit is engaged in dismantling, segregation and recycling of E-waste. 
During  inspection  facilities  installed  for  dismantling,  segregation 
recycling  and  associated  pollution  control  system  were  found 
operational.
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(e) M/s.  B.R.P  INFOTECH  PVT  LTD,  PLOT  NO.F-394  PHASE  1, 
INDUSTRIAL AREA, M.G ROAD, HAPUR (U.P.) (Respondent No. 11):-

1. Name of Industry & Address M/s. B.R.P INFOTECH PVT 
LTD,  PLOT  NO.F-394 
PHASE  1,  INDUSTRIAL 
AREA,  M.G 
ROAD,HAPUR(U.P.)

2. Operational Status Operational
3. Unit  Representative  with  designation 

present during Inspection
Shri Vinay Kumar Singh, 
Director 

4. Inspected by Name & Desiganation Vipul Kumar, A.E.E.
5. Inspection Date 16.06.2025
6. Raw Material with quantity (MTD) Electrical  and  electronic 

waste 9000 MT/ year 
7. Product with quantity (MTD) COLLECTION 

DISMENTLING 
SEGREGATION  AND 
RECYCLING  OF  EWASTE 
– 9000 MT/year

8. By-Product with quantity (MTD) N.A.
9. Status of CCA Granted Valid  upto 

31.12.2029
(Annexure-30)

90

1123



10. Status  of  Hazardous  Waste 
Athurization

Granted Valid upto 
23.04.2028 
(Annexure-31)

11. Status of E-Waste EPR Granted 
Recycler ID-7549, Capacity-
9000  MT/Year

12. Details of Water Pollution and its control
Water Consumption (KLD)
i) Domestic 1.0 KLD
j) Industrial 2.0 KLD
Water Discharge (KLD)
i) Domestic 0.8 KLD
j) Industrial 1.5 KLD
13. Details of Air Pollution and its control
u) Source  of  Air  Pollution  (With 

Capacity)
Pit  Furnace  -01  (Capacity-
500Kg/hr)

v) APCS Status Hood, Wet scrubber, ID Fan
w) Fuel Used (with Capacity) LPG/LSHS-60 KG/Day
x) Details of Stack 30 Meter from GL
y) OCEMS status Not Installed.
14 Has  industry  submitted  stack 

monitoring report from approved lab, 
if so details

Yes,  (Copy  of  stack 
monitoring report attached as 
Annexure-32)

15 Details of DG sets DG set 25 KVA (Dual Fuel)

16 Form-6  (E-Waste  Manifest)  E-waste 
Rules.  Copy  of  yellow  and  green 
Manifest-Form  6.  Dharma  kanta 
(Weigh  bridge)  receipt  along  with 
pictures.

Unit  has  provided  E-Waste 
Manifest  and  Weigh  bridge 
receipt  in  form-6  which  is 
annexed as Annexure-33.

17 Details  of  different  items  after 
segregation (As per Schedule-I)

Printed  circuit  board, 
batteries,  plastic,  copper, 
aluminium,  toner  cartridge, 
glass  

18 Facility of destroying or permanently 
deleting the data stored in the memory 
of end of life electronic products

Facility  for 
Destroying/deleting  data 
stored in the memory through 
hammering is available.

19 Availability  of  equipment  Weigh 
bridge Screwdrivers, wrenches, pliers, 

Yes, Available 
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wire  cutters,  tongs,  hammers  etc. 
Collection boxes Dismantling table.

20 Dismantling Technique
Manual Semi-automatic Automatic

  

21 Equipment  for  Shredding/crushing/ 
fine grinding/wet grinding/enrichment 
operations, 
gravity/magnetic/density/eddy  current 
separation  and  associated  pollution 
control system

 Dismantling  tables 
(with  Suction  hoods 
connected with cyclone 
and  appropriate  stack 
height above roof/shed)

 Shredder
 Magnetic separator
 Eddy current separator
 Conveyer 
 Compressor  cutting 

machine
 Refrigerant  gas 

recovery/compressor 
oil  recovery  with 
control mechanism.

 Component  removing 
machine.

 Bailing machine 
 Smelting furnace
 Precious  Metal 

recovery system
 Wire  cutter/peeling 

machine
 Weighing machine

22 Pyro  metallurgical  operations-
Smelting  Furnace  and  associated  gas 
cleaning and pollution control system

Pit  Furnace  -01  (Capacity-
500Kg/hr)  along  with  Hood, 
Wet scrubber, ID Fan and 30 
meter stack.

23 Hydrometallurgical  operations/ 
Chemical Leaching and associated gas 
cleaning and pollution control system

 Suction  hood, 
scrubbing  system,  ID 
Fan,  Venting 
arrangement  installed 
for  the  control  of 
process emission
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  Collection  tank, 
reaction  tank,  settling 
tank, MGF, ACF, Filter 
press  installed  for  the 
treatment  of  waste 
water  generated  from 
chemical  leaching 
process.

24 Melting, casting, moulding operations 
(for  metals  and  plastics)  and 
associated gas cleaning and pollution 
control system

 Melting/casting furnace 
along with  Hood,  Wet 
scrubber,  ID  Fan  and 
30 meter stack.

 Plastic  shredding 
machine equipped with 
bag filter.

25 CRT/LCD/Plasma processing CRT/LCD/Plasma processing 
is not being carried out by the 
unit.

26 Funnel and Panel glass (for splitting) 
arrangement

Not in process.

27 Splitting  Technology  (The  CRT 
should be split  into funnel and panel 
glass  using  different  splitting 
technology  such  as  Ni-Chrome  hot 
wire cutting, Diamond wire method or 
Diamond  saw  separation  in  a  closed 
chamber under low vacuum conditions 
(650 mm of Hg). Out of above which 
technology is being used

Not in process.

28 Arrangement  for  removal  of  internal 
phosphor coating from the inner side 
of  panel  glass  (may  use  an  abrasive 
wire  brush  with  suction  arrangement 
under low pressure as given above

Not in process.

29 High efficiency bag-filter system (The 
extracted air  is  cleaned through high 
efficiency  bag-filter  system  and 
residue to be collected in appropriate 
labelled containers and then disposed 

Not in process.
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to at an authorised Treatment Storage 
and Disposal Facility (TSDF).

30 Automatic Shredding for CRT

Segregated CRTs can also be shredded 
in  automatic  shredding  machine  s 
connected with dust control systems

Not in process.

31 The mixed shredded glass is separated 
into leaded glass and glass cullet using 
electro-magnetic  field  or  by  density 
separation.

Not in process.

32 Toner Cartridge recycling Toner  Cartridge  recycling  is 
not being done, however it is 
sent  to  Hazardous  vendor 
(TSDF)

33 Availability  of  de-dusting  and  dust 
collection Equipment
Suction 

hood
Bag 
filter

Cyclon
e

Ventin
g 

throug
h stack

   

Available  all  dust  collection 
equipment

34 Availability  of  Noise  Control 
equipment (Acoustic enclosure)

Installed 

35 Availability  of  personal  protective 
equipment  (PPE).  Goggles,  masks, 
gloves, helmet and gumboot etc.

Yes,  personal  protective 
equipment (PPE) for workers 
are available.

36 Operation and maintenance record of 
equipment such as bag filter, cyclone 
etc.

Install/operational  however 
no  maintenance  record  was 
provided 

37 Details  of  available  space  for 
dismantling/recycling  and  other 
activities

As  per  allotment  letter  total 
plot area is 727 sqm

38 Details  of  skill  development/training 
program  and  safety  measures  for 
workers

As  per  unit  representative 
training  program  and  safety 
measures for workers is being 
conducted in every 03 months 

39 Details  of  facility  for  maintaining 
leakage of compressor oil, refrigerant 

Adequate  facility  for 
refrigerant  gas 
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gas. recovery/compressor  oil 
recovery  with  control 
mechanism is installed. 

40 Flow Chart of processing. Attached as Annexure-34

41 Flow chart of ETP. Attached as Annexure-35

42 Flow chart of APCD. Attached as Annexure-36

43 Analytical  data  of  air  and  water 

quality.

Unit  has  submitted  ambient 
air,  Ambient  noise,  stack 
emission,  ground  water 
quality  data  conducted  by 
Vani  analytical  research  Pvt 
Ltd, Hapur. Copy attached as 
Annexure-37

44 Sales  detail  of  recovered  material 

along with name of authorised vendors 

and quantity

Unit  has  provided  details  of 
stock (annexed as Annexure-
38).

45 For  fluorescent  and  other  mercury 

containing  lamp  -  Arrangements  for 

following to be ascertained: 

 Mechanical feeding system 

 Mercury spill collection system

 Lamp crushing system 
 Distillation system 
 Air  pollution  control  system 

(APCS) 
 HEPA  (High  Efficiency 

Particulate Arrestor)

Fluorescent  and  other 
mercury  containing  lamp  is 
not being processed by unit.

46  Activated carbon filter system 
 Analytical data of mercury in air 

and water 

 Record of fluorescent and other 

mercury  containing  lamp 

collected and recycled, recovery 

of  mercury  and  other 

components. 

Fluorescent  and  other 
mercury  containing  lamp  is 
not being processed by unit.
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 Record  pertaining  to  the 
generation,  storage,  transport 
and  disposal  of  the  waste 
generated in the process. 

Photographs of Plant Machinery, ETP/APCS taken at the time of 
inspection are given below:-
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Observations:-
(i) Unit is having valid CCA uder the Water (Prevention and Control of 

Pollution)  Act 1974,  Air  (Prevention  and  Control  of  Pollution) 
Act 1981 and Hazardous waste  Authorization under Hazardous and 
other Wastes (Management & Transboundary Movement) Rules, 2016 
and  EPR  authorization  under  E-Waste  Management  System  Portal 
under E-Waste (Management) Rules, 2022.

(ii) Unit is engaged in dismantling, segregation and recycling of E-waste. 
During  inspection  facilities  installed  for  dismantling,  segregation 
recycling  and  associated  pollution  control  system  were  found 
operational.

The above inspection report is being submitted for kind consideration and 
necessary action please.

(Vipul Kumar)

A.E.E.

Regional Office, Ghaziabad, UPPCB
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Annexure- X
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